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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
QRIGINAL APPLICATION NO. 265 of 2022

IN THE MATTER OF:

PRASOON PANT & ANR. ... Applicant

Versus

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE
CHANGE & ORS ...Respondent(s)

PRELIMINARY SUBMISSIONS:

I. Ministry of Environment and Forest, Govt. of India through its
notification dated 14/09/2006 (as amended) has made it
“ ‘mandatory to obtain Prior Environmental Clearance prior to
establishment or expansion of any such project or activity which

is listed in the schedule of notification.

Environmental clearance shall be required for:

a) All new projects or activities listed in the Schedule to this
notification.

b) Expansion and modernization of existing projects or activities
listed in the Schedule to this notification with addition of

capacity beyond the limits specified for the concerned sector, that



II.

1.

IV.

4

is, projects or activities which cross the threshold limits given in

the Schedule, after expansion or modernization;

c) Any change in product-mix in an existing manufacturing unit

included in Schedule beyond the specified range.

d) Ol?jective of this process is to impose certain restrictions and

prohibitions on new projects or activities, or on the expansion or
modernization of existing projects or activities based on their

potential environmental impacts.

"The environmental clearance shall be taken from Central

Government in the Ministry of Environment and Forests for
matters falling under Category ‘A’ in the Schedule and at State
Jevel, the State Environment Impact Assessment Authority
(SEIAA) for matters falling under Category ‘B’ in the\ said
Schedule, before any construction work, or preparation of land by
the project management except for securing the land, is started on
the project or activity. The State Environment Impact Assessment
Authority (SEIAA) shall base its decision on the

recommendations of a State level Expert Appraisal Committee

(SEAQ).

The SEIAA and SEAC, Uttar Pradesh have been constituted by
Ministry of Environment and Forest & CC, Govt. of India vide
notification bearing no. S.O 3338(E) dt. 16.10.2017 and
subsequently reconstituted through notification bearing no. S.0.
2276(E) dated 11/06/2021 |

Directorate of Environment, Govt. of U.P. has been declared to
function as Secretariat to these statutory bodies i.e. SEIAA and
SEAC by State Government. |
All such project proposals received to the SEIAA, UP for Prior
Environmental Clearance are dealt according to the EIA

Notification, 2006 (as amended).



Hon’ble National Green Tribunal Principal Bench, New Delhi in the -
matter of O.A No. 265 of 2022: Prasoon Pant &Anr. Vs Ministry of
Environment, Forest & Climate Change &Ors.. vide order dated. 28.04.2020

has pronounced that:
1. This application has been filed under sections 14, 1 5. 18 (1) and Section

20 of the National Green Tribunal Act, 2010 seeking issuance of
direction of the respondents authorities to stop the respondent no. 8-

M/s Durga Enterprises Pvt. Ltd, from constructing and selling industrial

park called “Durga Industrial Park” and cancellation of environmental

clearance granted by State level Environment Impact Asséssment

Authority (SEIAA), Uttar Pradesh.

2. The grievances of the applicant are that respondent no. 8- M/s Durga
Enterprises Pvt. Ltd. is building an industrial park called “Durga
Industrial Park” for allocating 366 industrial plots in Rajendra Nagar,
critically polluted area in Shahibabad of District-Ghaziabad, notified as
noh%zﬁainment city without obtaining NOC/Consent to Establish (CTE)
from Uttar Pradesh Pollution Control Board (UPCB) as mandated by
environmental clearance given by State level Environment Impact
Assessment Authority (SEIAA), Uttar Pradesh. It is stated that the
UPPCB has twice refused to grant NOC/CTE to thé Project Proponent.

3. The applicant has enclosed copy of letter dated 24.03.2021 written by
the UPPCB to the Project Proponent stating the reasons for refusal lof
the Consent to Establish application of the Project Proponent. The

following reasons are mentioned in the above said letter for refusal to

grant NOC/CTE:



“Reason:

Unit has not furnished appropriate information on thefollowing

points:

i

ii.

178

iv.

Vi.

Vii.
Viii.

ix.

\As per project report, it is proposed to develop the areaqnd
| give plots to individual units. Kindly submit details regarcfing
nature of industries permissible in the proposed industrial -
park.
Since the project falls in notified Critically Polluted Area as
per CEPI Index, kindly provide point wise compliance with
regards to Hon’ble NGT'’s directionsin OA 1038/2018 dated
19.08.2019 and UPPCB’s Office Order/Memorandum dated
28.02.2020. \
Since the proposed industrial park falls in notified Over-
Exploited Block as per State of UP and CGWA’s notification,
kindly furnish details of legal source of water procurement.
Land use certificate for industrial park.Copy of permission
from GDA for discharge of 190KLD sewerage in its sewer.
Copy of allotment letter from GDA along with copy
ofapproved map/lay out showing location of proposedSTP.
Feasibility report with technical specification ofproposed
STP and proposal for treated waterdisposal.
Copy of fire Department NoC.
Type of fuel and quantity are proposed in industrialpark.
Proposal for collection, segregation and disposalfacility of
generated during construction andoperational under SEM
rules 2016 and C & D rules2016.
Copy of Height clearance of proposed project byAirport
authority/Delhi metro rail corporation Itd.,(DMRC)
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In view of above CTE cannot be granted. Hence application is being

refused.”

| -
Repls?on the behalf of respondent No. 02, State Level Environment Impact

Assessment _Authority, U.P., relating to grant of Environmental

Clearance:

1. It is submitted that respondent no. 8 made an application online on
05.08.2020 for Terms of Reference (ToR)“Durga Industrial Park" at
Khasra No.- 1/2m, 2 to 24,25/m, 26 m, 27 m, 28, 29, 30/m, 31/m, 37m,
38m, 39m, 40m, 41 m, Jhandapur, Ghaziabad and Khasra No.-4974/1m,
Pasonda Ghaziabad &Khasra No.- 448/m, 450/m, 451, 452/1, 453/1,
454, 455/2m, 455/3m, 457, 458m, 460m, 463m, 465/1m, 466m, 467m,
& 468/2m, Jagola, Ghaziabad, U.P., M/s Durga Enterprises Pvt. Ltd.
Vide Proposal No. SIA/UP/NCP/55343/2020 under 8(b) category of
EIA notification 2006(as amended).The case was considered by SEAC
in its 7485thmeeting dated. 19.08.2020. During the meeting, the project
prdp;bnent along with his consultant made presentation. The committee
discussed the matter and recommended to issue the Terms of Reference
(ToR) for the preparation of EIA. Copy of minutes of 485™ SEAC,
Meeting held on 19.08.2020 is being filed herewith and marked as

Annexure - 1.

2. Subsequently, the case was considered in 401"SEIAA meeting dated.
15.09.2020 wherein the State Level Environment Impact Assessment
Authority agreed with the recommendations of the SEAC to issue the
additional ToR’s to proposed project for conducting EIA studies. Copy
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of minutes of 401th SEIAA, Meeting held on 15.09.2022 is being filed
herewith and marked asAnnexure - IL.
Further, SEIAA, vide letter no. 374/Parya/SEIAA/5746/2020 dated: -
09/10/2020 issued Terms of Reference of the proposed project.
Concequ copy of Terms of Reference letter dated 09.10.2022 is belng
filed herewith and marked as Annexure — IIl.
After the grant of ToR, project proponent M/S DURGA ENTERPRISES
PVT. LTD. C-122, Sector-19, Noida, District- GautamBuddh Nagar,
Uttar Pradesh, made an online applicatioﬁ on 21/09/2020 for
Environmental Clearance for “Durga Industrial Park" at Khasra No.-
1/2m, 2 to 24,25/m, 26 m, 27 m, 28, 29, 30/m, 31/m, 37m, 38m, 39m,
40m, 41 m, Jhandapur, Ghaziabad and Khasra No.-4974/ Im, Pasonda
Ghaziabad &Khasra No.- 448/m, 450/m, 451, 452/1, 453/1, 454,
455/2m, 455/3m, 457, 458m, 460m, 463m, 465/1m, 466m, 467m, &
468/2m, Jagola, Ghaziabad, U.P. The hard copy of the application was
received on 28.09.2020. The case was considered by SEAC in its
496™meeting dt.01.10.2020. During the meeting, the project proponent
along with his consultant made presentation. The committee discussed
the matter and recommended grant of Environmental Clearance for the
projﬁe’:ct proposal along with general and specific conditions. Copy of
minutes of 496™ SEAC, Meeting held on 01.10.2020 is being filed
herewith and marked as Annexure - IV.
Subsequently, the case was considered in 420"SEIAA meeting
dt.25.11.2020 wherein State Level Environmenf Impact Assessment
Authority decided to grant Environmental Clearance to the projectalong
with all the general and specific conditions as suggested by SEAC and
also adding following certain specific conditions along with it:- |
If the proposed project falls in Critically Polluted Areas (CPAs),
Severely Polluted Areas (SPAs) the provision of the mechanism farmed
regarding compliance of Hon’ble NGT order in OA 1038/2018 dated
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19-08-2019 by MoEF& CC, Govt. Of India vide letter dated 31-10-2019
shall be followed in letter and spirit.
All the additional conditions for grant of Consent to Establish
(CT. E)/Consent to Operate (CTO) related to Pollution mitigation
measures; as prescribed in the office memorandum of MoEF&CC, Gol.
dated 31 .:] 0.2019 and as deemed fit by UP Pollution Control Board in
the consent orders shall be followed by Project Proponent. |
The project proponent shall submit the details of solar power plant and
solar electrification details within the project within the next 3 months.
The project proponeﬁt shall ensure to plant broad leave trees and their
maintenance. The CPCB guidelines in this regard shall be followed.
The project proponent shall submit the details on Quantz'j‘ication of year
wise CER activities along with cost and other details within the next 3
months. The CER activities must not be less 2% of the project cost. The
CER activities should be related to mitigation of Environmental
Pollution and awareness for the same.
The project proponent shall submit the details of estimated construction
waste generated during the constructioh period _and its management
plan within the next 3 months.
The /project proponent shall submit the details of segregation plan of
MSW within the next 3 months.
The project proponent shall ensure that waste water is properly treated
in STP and maximum amount should be reused for gardening flushing
system and washing etc. To reuse the water for irﬁ'gation, sprinkler and
drip irrigation system shall be installed and maintained with the proper
Sfunction. Part of the treated sewage, if discharged to sewer line, shall
meet the prescribed standards for the discharged. Under dny
circumstances untreated sewage shall not be reused or discharged to

the municipal sewer line.
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The project proponent will ensure that a proper dust control
management is practiced during thé construction phase and proper
display board is installed at the site to inform the public the steps taken
to control air pollution as per the Construction and Demolition Waste
Managen‘;em‘ Rules. ,
The projéct proponent shall install micro solar power plants, toilets in
nearby villages, public place or school from CER fund of the project for
which E.C is granted in addition to the water harvesting pits and carbon
sequestration parks / designed ecosystems.

The project proponent shall obtain the forest clearance and permission
of Central and State Government as per law under the provisions of
Forest (conservation) Act, 1980 before the start of WO_rk.

In compliance to Hon’ble Supreme Court order dated 13/01/2020 in IA
no. 158128/2019 and 158129/2019 in Writ petition no. 13029/1985 (MC
Mehta Vs GOI and others) anti-smog guns shall be installed to reduce
dust during excavation.

If the proposed project is situated in notified area of ground water
extraction, where creation of new wells for ground water extraction is
not allowed, requirement of fresh water shall be met from alternate
wai‘éf sources other than ground water or legally valid source and
permission from the competent authority shall be obtained to use it.
Individual projects shall obtain separate ECs as per EIA notification
2006 (as amended).

Copy of minutes of 420th SEIAA, Meeting held on 25.11.2020 is being
filed herewith and marked asAnnexure- V.
Further, SEIAA, issued Environmental Clearance for proposed projéct
to effective implementation of general and specific imposedvide letter

no. 701/Parya/SEIAA/5856-5746/2019 dated: 15/01/2021.
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Copy of Environmental Clearance letter dated 15/01/2021is being filed

herewith and marked as Annexure - VL.

It becomes necessary to mention here thatagency responsible for
monitoring of terms and conditions of environment clearance granted by

| answering respondents is Ministry of Environment And Forest & CC,

Government of India, U.P.P.C.B and C.P.C.B.

Respondent No.-3
THROUGH
PRIYANKA SWAMI

Advocate
Counsel for SEIAA, U.P.
Chamber 04, Shivalik Tower

Kaushambi, Ghaziabad
Date: _.07.2022
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It is, therefore, most respectfully prayed that this Hon’ble Tribunal may

graciously be pleased to:

i.  Dismiss this Application with Exemplary cost Or

ii. Passany such other order as may deem fit.

Date: _ .07.2022

v rd

Respondent
THROUGH

Advocate
Counsel' for SEIAA, U.P.
Chamber 04, Shivalik Tower
- Kaushambi, Ghaziabad
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 265 of 2022

IN THE MATTER OF:

PRASOON PANT & ANR. ' ... Applicant
Versus

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE
CHANGE & ORS : Respondent(s)

AFFIDAVIT \
Affidavit of Sh. ANURAG KUMAR YADAYV, aged about 46 years s/o Sh.
P.N.Singh , presently posted as DEPUTY DIRECTOR, DIRECTORATE OF
ENVIRONMENT U.P., having office at E-12/1,NOIDA, Uttar Pradesh.

1. That I am posted as stated above and well conversant with the facts of

the present case and as such competent to swear this affidavit before this
Tﬁl;ﬁnal.

2. That the accompanying reply has been drafted by our counsel upon
instructions based on official record. '

3. That the contents of the accompanying reply are true and correct and the

knowledge has been derived from official records and nothing material

has be?}”% Téfééﬂ-e?j'@;e from.

x DN

4 ”~

DEPONENT
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VERIFICATION a9 ‘
e JU W
Verified on solemn affirmation at New Delhi on this day of July, 2022,

that the contents of the foregoing affidavit are true and correct to the best of

my knowledge and no part of it is false and nothing material has been

N

DEPONENT"

concealed there! from.
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Neatam Sh2omne
HAowncate
An o Yoha, Gate Ne No. Yy,
Pauaia rinuse Lourlly
sew Delhi-110004 B
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Minutes of 485™ SEAC Meeting Dated 19/08/2020

\

4. “Durga Industrial Park' at Khasra No.- 1/2m, 2 to 24.25/m, 26 m, 27 m, 28, 29, 30/m, 31/m,
37m, 38m, 39m, 40m., 41 m, Jhandapur, Ghaziabad and Khasra No.-4974/1m, Pasonda

Ghaziabad & Khasra No.- 448/m, 450/m, 451, 452/1, 453/1, 454, 455/2m, 455/3m, 457, 458m,

460m, 463m, 465/1m, 466m, 467m, & 468/2m, Jagola,Ghaziabad, U.P., M/s Durga
Enterprises Pvt. Ltd. File No. 5746/Proposal No. STA/UP/NCP/55343/2020

!

A presentation waé made by the project proponent along with their consultant M/s Ambiental Global

Pvt. Ltd. The proponent, through the documents submitted and the presentation made informed the committee

that:-

1. The environmental clearance is sought for “Durga Industrial Park" at Khasra No.- 1/2m, 2 to 24,25/m, 26
m, 27 m, 28, 29, 30/m, 31/m, 37m, 38m, 39m, 40m, 41 m, Jhandapur, Ghaziabad and Khasra No.-4974/1m,
Pasonda Ghaziabad & Khasra No.- 448/m, 450/m, 451, 452/1, 453/1, 454, 455/2m, 455/3m, 457, 458m,
460m, 463m, 465/1m, 466m, 467m, & 468/2m, Jagola,Ghaziabad, U.P., M/s Durga Enterprises Pvt. Ltd.

2. Salient features of the project:

S.N. DESCRIPTION PROPOSED
1. Total Plot Area 2,02,259.01 (49.97 acres)
2. Net Plot Area 1,95,885.18 (48.40 acres)
3. Built-up Area 1,81,763.576 m2
4. Green Area 19,588.72 m2 @10% of net total plot area
5. Estimated Water Requirement with 2544.69 KL from near by CSTP
source Total Water requirement:~ 600 KLD
Construction Phase Freshwater= 349 KLD through Municipat Suppty
Operational Phase Recycled water = 362 KLD (In-House CSTP)
6. Estimated wastewater generation and 452 KLD (STP with capacity of 550 KLD based on MBBR)
treatment
7. Power Demand and Source 11,520k VA Paschimanchal Vidyut Vitran Nigam Ltd.
Power Back-up 1 no. of D.G Sets capacity of 125 kVA)
8. Solid Waste Generation 4387 kg/day
9. Total No. Plots 366 plots
10. RWH Pits 381 pits
11. Project Cost 25 Crore
12. Project Completion Date December, 2025
3. Area details of the project:
| S.No. | Description of Area Area (m°) Area (Acre)
1. Plot Area 2,02,259.01 49.97
2. Area in Réad Widening 6,373.83 1.57
3. Net Plot Area (1-2) 1,95,885.18 48.40
4. Area of Industrial Plots 1,21,877.88 30.11
5. Area for Internal Roads 53,182.97 13.14
6. Proposed Plot F.A.R. Area 180261.44 -
7. Facilities Area 1502.136 -
Creche =500.31
Canteen =241.82
STP Area Phase-I & I1 =760 )
8. Total Built-up Area (7+8) 181763.576 -
9. Required Green Area (10% of Net Plot Area) 19,588.52 4.84
10. Proposed Green Area 19,588.72 4.84
11. Total No. of Industrial Plots 366 number of Plots

4. Water calculation details:

S. No. Description Occupancy Rate of Water Demand Total Water Requirement (KLD)
(Ipcd)
1. Staff 16447 30 493.41

Page 7 of 42
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2. | Visitors | 1827 15 27.405
Total Domestic Water Demand 520.815 say 521 KLD
3. | Horticulture [ 19,589.38 | 4 1/m2/day 78.35say79 KLD
Total Water Requirement (1 +2 + 3) 600 KL.LD
5. Waste water details:
Domestic Water requirements 521 KLD
Fresh water requirements (67% of Domestic Water) 349 KLD
Flushing water requirements (33% of Domestic Water) 172 KLD
Wastewater Generation(80% Fresh + 100 Flushing) 279.2 + 172 = 451.2 says452
: KLD
STP Capacity 550KLD
6. Solid waste details:
S. No. Category Population/Area Kg per capita per day Waste Generated
(kg/day)
1. Staff 16447 @0.25 kg/day 4111.75
12. Visitors 1827 @0.15 kg/day 274.05
Total Domestic Waste Generated 4385.8 say
4386 Kg/Day
3. | Landscape Waste | 4.84 acre | 0.2 Kg/acre/day 0.968
Total Solid Waste Generated 4386.968say
4387 Kg/Day

7. The project proposal falls under category — 8(b) as per the MoEF&CC notification dated 14/09/2006 (as

amended).

RESOLUTION AGAINST AGENDA NO-04

The committee discussed the matter and recommended to issue the additional terms of reference
(TOR) for the preparation of EIA regarding the project as follows:

1. Parking is to be revised.

2. Master plan of the area showing proposed project. Permissible uses of the proposed site as per zoning

regulation.

3. Allotment letter from concerned development authority.

4. All approved drawings/maps alongwith approved services plans.

5. Structural design certificate signed by the architect and vetting authorlty should be submitted. All
structural design drawings should be signed by architect and counter signed by vetting authority.

6. Area details showing proposed uses as residential, commercial, parks, parking, roads, other services,

facilities of the project also in percentage.

7. Complete Gata/Khasra no. of the project alongwith soft and hard copy should be submitted in table

format with proper calculation.

8. Physical features within 30 m of the project sites with their ownership.
9. Complete Details of facilities to be developed by the project proponent i.e. for which environment

clearance is sought.

10. Use of reflecting paints on roof top and side walls.
11. Details of rain water harvesting are to be given.

12. Provision of 100% solar lighting along the road site, stair cases, common places

13. Plan for EWS / LIG housing provision as per Development Authority bye-laws.

14. Examine in detail the proposed site with reference to impact on infrastructure covering water supply,
storm water drainage, sewerage, power, etc., and the disposal of treated/raw wastes from the complex on

land/water body and into sewerage system. Consider soil characteristics and permeability for rainwater

Page 8 0f 42
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harvesting proposals, should be made to prevent ground water contamination. Maximize use of treated
water by recycling and utilization of rainwater.

Water requirement and its management plan along with necessary permissions for discharge.

An underground Pucca tank with kaccha base for collection/reuse of rain water may be constructed.
Hydro-geological investigations to be carried out and obtain permission from Central Ground Water
Authority for withdrawal of ground water.

Make provision fof safety against failure in the operation of wastewater treatment fac111t1es Identlfy
acceptable outfall for treated effluent.

Details of green belt as a measure for mitigation of dust and noise and buffer between habitation and
proposed project.

Landscape plan, green belts and open spaces may be described separately.

Study the existing flora and fauna of the area and the impact of the project on them. There should be no
basement below 15 m setback. Accordingly, the Plan should be revised and submitted.

Section of all internal roads should be provided. Right of way and carriage way width should be clearly
marked on the map. Avoid entry/exit at point of junction of roads. Traffic movement plan in and out
should be shown. ,

Examine existing créche, education, health facilities, police, post Office, Banks and other services and
make adequate provisions in the proposal.

Assess soil erosion in view of the soil characteristics, topography and ralnfall pattern.

Application of renewable energy/alternate energy, such as solar and wind energy may be described
including solar water heating in the guidelines for entrepreneurs.

Consider solid wastes, including e-waste in addition to other solid wastes and their disposal.
Identification of recyclable wastes and waste utilization arrangements may be made.

Explore possibility of generating biogas from biodegradable wastes.

Arrangements for hazardous waste management may be described as also the common facilities for
waste collection, treatment, recycling and disposal of all effluent, emission and refuse including MSW,
biomedical and hazardous wastes. Special attention should be made with respect to bird menace.
Provisions made for safety in storage of materials, products and wastes may be described.

Disaster management plan should be prepared.

Traffic management plan including parking and loading/unloading areas may be described. Traffic
survey should be carried out both on weekdays and weekend.

Parking provision is to be made for higher ECS worked out either as per state bye-laws or construction
manual of the MoEF. Additional parking (more than required nos. as per norms) will not be permitted.
Exclusive Parking area in the basement (excluding other facilities) and surface is to be clearly
mentioned.

Provide service road for entry and exit to project site.

Use of local building materials should be described.

Consider provision of DG Flue Gas emissions to be treated in a scrubber. Stack details with provisions
of sampling port for monitoring to be described. Power backup should be restricted to 50-60 % of power
requirement. Plan should be revised and submitted.

Work out MGLC for the combined capacity of DG sets.

Provide for conservation of resources, energy efficiency and use of renewable sources of energy in the
light of ECBC code. ,
Application of resettlement and rehabilitation policy may be described. Project affected persons should
be identified and rehabilitation and resettlement plan should be prepared. 4

Examine separately the details for construction and operation phases both for Environmental Monitoring
Page 9 0of 42



1 8

Minutes of 485" SEAC Meeting Dated 19/08/2020

Plan and Environmental Management Plan.

42. Corporate Environmental Responsibility (CER) shall be prepared by the project proponent and the )
details of the various heads of expenditure to be submitted as per the guidelines provided in the recent
CER notification No. 22-65/2017-IA.1I1 dated 01/05/2018.A copy of resolution as above shall be
submitted to the authority along with list of beneficiaries with their mobile nos./address.

43. Required no of trees should be proposed @ 01 tree/80 m?, submit plan. o

44. Project falling within 10 Km. area of Wild Life Sanctuary is to obtain a clearance from National Board
Wild Life (NBWL) even if the eco- sensitive zone is not earmarked. h

45, Declare/submit the running cost of STP and other environmental management services (e.g., Municipal
Solid Waste Disposal, Green belt Maintenance, Water Management etc.) in the proposals which are to
be including in the allotment letters. Vendors should be identified for Municipal Solid Waste
Management and submitted.

46. The proponent will submit the schedule of monitoring/data collection programme to the Office of
Directorate, Member Secretary, UP Pollution Control Board and District Magistrate of related District.

General Guidelines: \

a. A legal affidavit by the Project proponent on Rs. 100/- non-judicial Stamp Paper, duly attested by Public
Notary, stating that:

1. “There is no litigation pending against the project and/or land in which the project is proposed to be
~ set up (please give name & ownership etc. of the project) and that for any such litigation what so
ever, the sole responsibility will be borne by the Project proponent.”

II. “No activity relating to this project (i.e. name of the project) including civil construction has been
undertaken at site except fencing of the site to protect it from getting encroached and construction of
temporary shed(s) for the guard(s). (if fencing has not been done, then the same may be deleted).

M. “I/We hereby give undertaking that the data and information given in the application, enclosures
and other documents are true to the best of my knowledge and belief and /We am/are aware that if
any part of the data and information submitted is found to be false or misleading at any stage, the
project will be rejected and clearance given, if any to the Project will be revoked at our risk and
cost.”

IV. Project does not fall under any buffer zone of no-development as declared /identified under any law.

b. Another legal affidavit by the consultant stating “(a) that the prescribed TORs have been complied with
(to be deleted if not applicable) & (b) that details and the data presented are factually correct”, as per
MOoEF circular dated 04.08.2009 is also to be submitted along with EIA.

c. Current site photographs viewing towards the project area from four directions indicating date of
photograph taken, direction from which taken, name of the project, and signature of Project proponent
along with consultant with seal should be submitted, so as to ensure that no construction has been
started before the grant of EC.

d. EIA should strictly follow the guidelines prescribed in annexure-I1I to the EIA notification of 2006 and
the Methods of Monitoring and analysis (Annexure-IV): Guidance for assessment of representativeness
and reliability of baseline environmental attributes detailed under EIA manual January, 2001 and other
guidelines in the matter.

e. The status of accreditation of the EIA consultant with NABET/QCI shall be specifically mentioned. The
consultant shall certify that his accreditation is for the sector for which this EIA is prepared.

f.  On the front page of EIA/EMP reports, the name of the consultant/consultancy firm along with their
complete details including their accreditation, if any shall be indicated.

g. While submitting the EIA/EMP reports, the name of the experts associated with/involved in the

preparation of these reports and the Name of laboratory through which the samples have been got
Page 10 of 42
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Minutes of 485™ SEAC Meeting Dated 19/08/2020

analysed should be stated in the report. It shall clearly be indicated whether said laboratory is accredited
by NABL or approved under the Environment (Protection) Act, 1986 (Please refer MoEF office
memorandum dated 4th August, 2009). The name project leader of the EIA study shall also be

mentioned.

h. The EIA document shall be printed on both sides, as far as possible.

The Information’s no (a I, II, IIl & c) asked under the general gu1dehnes is to be submltted
within 15 days frd)m the date of recelpt of the letter and remaining of the information’s is to be

submitted along with the EIA.

~

Affordable Housing Project "Diva Green City" Under Pradhan Mantri Awas Yojna, located

at Khasra No.- 630M & 632 ,Village- Khera Dehat, Tehsil- Dholana, District- Hapur,U.P.,
M/s Eureka Builders (P) Ltd. File No. S752/Proposal No. SIA/UP/NCP/55352/2020

A presentation was made by the project proponent along with their consultant M/s Ambiental Global
Pvt. Ltd. The proponent, through the documents submitted and the presentation made informed the committee
that:-
The environmental clearance is sought for Affordable Housing Project "Diya Green City" Under Pradhan
Mantri Awas Yojna at Khasra No.- 630M & 632 ,Village- Khera Dehat, Tehsil- Dholana, District-

Hapur,U.P., M/s Eureka Builders (P) Ltd.

2. Project 1nv01ves development of 9 Blocks, namely Block A to I (B+S5+12) , Commer01a1-1 (G+4),
(Commercial-2) Commercial/ Multiplex (B+G+5) and Club (B+G+2) including dedicated bulldlng for
- community centre.
3. Salient features of the project:
S. No. Description Existing
1. Plot Area 44,560.60 m*
2. Net Plot Area 43,137 m’
3. Built-up Area 1,79,936.33 m2
4. Green Area 6,470.55 m2 @15% of net total plot area
5. Estimated Water Requirement with source 2447.40 KL nearby CSTP
Construction Phase Total Water requirement:- 668 KI.D
Operational Phase Freshwater= 403 KLD through Municipal Supply
Recycled water = 439 KLD (In-House STP)
6. Estimated wastewater generation and 549 KLD (STP with capacity of 660 KLD based on MBBR)
treatment
7. Power Demand and Source 10,706 kVA Paschimanchal Vidyut Vitran Nigam Ltd.
Power Back-up 3 no. of D.G Sets with total capacity of 1,800 kVA (3x 600
kVA)
8. Solid Waste Generation 5111 kg/day
9. Parking Facilities Required Required - 1462 ECS and visitor parking 146 ECS
Total Parking required Provided:1465 ECS and visitor parking 146 ECS
Total Parking Proposed
10. RWH Pits 9 pits
11. Maximum Building Height 43.65M
12. Project Cost 360Crore
13 Project Completion Date December, 2025
4. Area details of the project:
S.No. | Particulars Total Area (Sqm)
1 Total Plot Area 44,560.60
2 Total Road Widening Area 1423.60
3 Net Plot Area 43,137
4 Total Permissible Ground Coverage for Project (@ 50% of Total Net Plot 21,568.50
Area)
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Ahnexune- 2

Minutes of the 401* Meeting of the SEIAA, UP held on 1570972020

with the water balance for the monsoon season also. Further excess/unused treated waste
water has been shown 1o be utilized for ferti-irrigation but no feasibility report has been
submitted in this regard. SEIAA opined that the project propoenent shall submit feasibility
report for the use of treated waste-water for ferti-irrigation as per CPCB guidelines along

- with the land available for this purpose and MOU signed with the farmers, if the land does

not belong to the project proponent.

"Light House" at Piot No.-18, and 5/GH-D4, Avadh Vihar, District-Lucknow, U.P., M/s JAM

Sustainable Housing LLP. File Mo, 5687/Proposal No, SIA/UP/MI5/156209/2020
SEIAA agreed with the recommendation of SEAC that the matter shall be discussed

after submission of online information on prescribed portal.

Industrial Park” at Khasra No.- 1/2m, 2 to 24,25/m, 26 m, 27 m, 28, 29, 30/m,
31!m. 37m, 38m, 39m, 40m, 41 m, Jhandapur, Ghaziabad and Khasra No.-3974/1m,

'Pasonda Ghaziabad & Khasra No.- 448/m, 450/m, 451, 452/1, 453/1, 454, 455/2m,
,455}'3m, 457, 458m, 460m, 463m, 455 5/1m, 466m, 467m, & 468/2m, Jagola.Ghaziabad

_Enterprises  Pvt.  Ltd. File No. 5746/Pro

| Mumnw;sanmozo

- The SEIAA agreed with the recommendation of the SEAC to issue the additional ToR;s
to the title proposal for conducting £IA studies. The SEIAA also added the following points
1o TOR;-

1- Al pages of technical documents/EIAJ/EMP etc. should be signed by the consuitant
and project proponent hoth.

2-  Copy of all the analysis reports duly ssigned. by analyst approved by NABL or
MoEF&CC shall be annexed with the EIA report and original analysis reports should
be presented at the time of presentation.

3-  MOU signed between the project proporient and the consultant should be
submitted.

4-  The project praponent shall obtain the forest clearance and permission of Central
and State Government as per law under the provisions of Forest (conservation) Act,
1980 and submit along with ElA.

5-  If the proposed project falls in Critically Polluted Areas (CPAs), Severely Poliuted
Areas {SPAs) the provision of the mechanism farmed regarding compliance of
Hon’ble NGT order in OA 1038/2018 dated 19-08-2019 by MoEF& CC, Govt. Of India
vide letter dated 31-10-2012 shall be followed in letter and spirit.

6- Al the additional condition for grant of Consent to Establish {CTE)/Consent to
Operate {CTO) related to Pollution mitigation measures as prescribed in the office
memarandum of MoEF&CC, Gol dated 31.10.2015 and as deemed fit by UP Pollution
Control Board in the consent orders shall be followed by Project Proponent.

7-  SEIAA opined that the project proponent shall submit permission of CGWA or
propasal for alternative source of fresh water,

e e e Page 3 of 12
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Amexuse -2

“State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P
Vipeet Khagd-1, Gomiti Magar, Lucknow - 226 610
Phone : 91-523-2300 541, Fax : 91-532-2300 543
E-mail : dosuplko@yahoo.com

Wiehsize : wwwselaaitp com

To
. !
Manager Administration, R
M/s Dugra Enterprises Pvt. Lid,
£-122, Sector-19,
Noida, G.B. Nagar, U.P.
Ref. No...... 37 .............. /Parya/SEAC/ST746/2020 Date: ¢ G QOctober, 2020

Sub: Terms of Reference for Proposed “Durga Industrial Park™ at Khasra No.- 1/2m, 2 to

24,25/m, 26 m, 27 m, 28, 29, 30/m, 31/m, 37m, 38m, 35m, 40m, 41 m, Jhandapur,

Ghaziabad and Khasra No.-4974/1m, Pasonda Ghaziabad & Khasra No.- 448/m, 450/m, 451,
45211, 453/1, 454, 455{2m, 455/3m, 457, 458m, 460m, 463m, 465/1m, 466m, 467m, &
468/2m, Jagola,Ghaziabad, U.P., M/s Durga Enterprises Pvt. Ltd.

Dear Sir,
Please refer to your applicationfletter dated 05-08-2020 & 17-08-2020 addressed to the

Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the subject as above. The matter was
considered by the State Level Expert Appraisal Committee in its meeting held on dated 19-08-2020
and SEIAA n its meeting dated 15-09-2020.

A presentation was made by the project proponent atong with their consultant M/s
Ambiental Global Put. Ltd. The proponent, through the documents submitted and the presentation
made informed the committee that:-

1. The environmental clearance is sought for "Durga industrial Park™ at Khasra No.- 1/2m, 2 to

24,25/m, 26 m, 27 m, 28, 29, 30/m, 31/m, 37m, 38m, 39m, 40m, 41 m, Jhandapur, Ghaziabad and

Khasra No.-4974/1m, Pasonda Ghaziabad & Khasra No.- 448/m, 450/m, 451, 45211, 451/1, 454,
455/2m, 455/3m, 457, 458m, 460m, 463m, 465/1m, 466m, 467m, & 468/2m, Jagola,Ghaziabad,

U.P., M/s Durga Enterprises Pvt. Ltd.

2. Salient features of the project:

2 1

5. N. | DESCRIPTION | PROPOSED
1. Total Plot Area | 2,02,259.01 (49.97 acres} '
2. Net Plot Area 1,95,885.18 (48,40 acres)
3. Built-up Area | 1,83,763576m2
14. | GreenArea 19,588.72 m2 @10% of net total plot area
5. | Estimated Water Requirement | 2544.69 KL from near by CSTP
. with source | Total Water requirement;:- 600 KLD
Construction Phase Freshwater= 34% KLD through Municipal Supply
Dperational Phase Recycled water = 362 KLD {n-House C3TP)
6. . Estimated wastewater 452 KLD [5TP with capacity of 550 KLD based on MBBR)
. generation and treatment 7 _
7. | Pawer Demand and Source | 11,520kVA Paschimanchal Vidyut Vitran Nigam Ltd,
'  power Back-up ] 1 no. of D.G Sets capacity of 125 kVA)
8. | Solid Waste Generation 4387 kg/day
| G, ! Total No. Plots 366 plots
10. i RWHPits 381lpits
11 T brojact Cost — % crore
12. | Project CompletionDate | December, 2025




J

Si,fl 454 455 " 455 Zm 451 453]“ 4 463m, 465/1m, 366m mm &GBS Zm ta nlaGhana.bad U.p. M s’

3. Area details of the project:

Durgta Enterprises Pyt Lid,

{ 5. No. Description of Area ' Area {m | Area (Acra)

|1 Plot Area ] 2,02,259.01 49.97

|2 -1 Area in Road Widening 6,373.83 1.57
3.  Net Plot Area {1-2) 1,95,885.18 48,40

14. Area of lndﬁ;&trﬁal Plots 1,21,877.88 30.11

| 5. Ares for Internal Roads | 53,182.97 13,14

| &. Proposed Plot F.A.R. Area 180261.44 -

7. Facilities Area . 1502.136 -
Creche = 500.31
Canteen = 24182

‘ 5TP Area Phase-1 & I = 760 ;

‘8. | Total Built-up Area (7+8)  181763.576 -

9. | Required Green Area {N% of Net Plot Area)  19,588.52 484 5
ip. roposed Green Area 19,588.72 4.84 i
i1, | Total No. of Industrial Plots 366 number of Plots

4. Water calculation details: ,

'S.No. | Description | Occupancy | Rate of Water Demand | Total Water Requirement {(KLD)
' "  [lpcd) i :
| 1 { Staff 1 16447 ER 493.41
| 2. Visitors 1 1827 115 27,405
| Total Domestic Water Demand  520.815 say 521 KLD
| Horticulture |19,589.38 !4 1/m2/day - 78.355ay79 KLD
Total Water Requirement {1+ 2 + 3} GO0 KLD :
5. Waste water details: ,
| Domestic Water requirements 1521 KID ' |
| Fresh water reguirements (57% of Domestic Water] 349 KLD
' Fiushmg water requirements {33% of Domestic Water]) 172 KLD

Wastewater Generation{20% Fresh +

100 Flushing)

279.2+ 172 = 451.2 says |
452 KLD

STP Capacity S50 KLD
6. Solid waste details: , -
5. No. Catepory Population/Aree | Kg per capits per ; Waste Generated
day {kg/day)
1. Staff 15447 @0.25 kg/dav ‘ 4111.75
2. Visitors 1827 @0.15 kg/day 274.05
Total Domestic Waste Generated 1 4385.8 say
‘ 1 4386 Kg/Day
3, | tandscape Waste | 4.84 acre 1 0.2Kgfacre/day | 0.968
| Total Solid Waste Generated | 4386.9685ay
‘E 1 | 4387 Kg/Day

7. The preject proposat falls under category — 8{b} as per the MoEF&LC notification dated v

14/09/2006 (as amended),

The committee discussed the matter and recommended to issue the terms of referenr.ev
{TOR) for the preparatlon of ElA regarding the groject as follows:
1. Al pages of technical documents/EIA/EMP etc. should be signed by the consultant and

project proponent both.
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2. Copy of all the analysis reports duly signed by analyst appmved by NABLor MoEF&Cc shallbe = -~
annexed with the E1A report and-ariginal. analys:s reparts should be presented at the time of- '

presentatmn
3. MOU signed between the project pmpanent and the consaitant should be- SUbrnrtted ,
4. The project proponent shall obtain the forest clearance and. permission of Central and State
" Government :Ls per law under the provisions of Forest {conservatlon} Act, 1930 and suhmst
along with EIA.

5, if the pmpused project fals i in Cntlcaﬂv Poliuted Areas {CPAs), Severely Pniluted Areas {SFAS) ’

the provision of the mechanism farmed regarding compliarice of Hon'ble NGT order in OA
'1038!2018 dated 19-08-2019 by MuEF& CC, Govt. Of india vide letter dated 31-10-2019 shall
‘be followed in letter and spirit.

" & All the additional condition for grant of Consent to Establish {CTE)ICcnsent to Operate (CTD}
o related to Pollution mitlgatmn measures as prescnbed in the office memorandum of
- MoEF&CC, Gol dated 31,10.2019 and as deemed fit hy UP Pollution Contral Board- in the ~

consent orders. shall be followed by Project Prcponent
7. SEIAA opined that the project proponent shall submit- permnsslon of CGWA af proposal for
~ alternative source of fresh water.
- B. Parking isto be revised.

.9, Master pfan of the area showing pruposed project. Permissible uses: of the pmpnsed 5!te as

per zoning regulation.
10. Allotment [etter from concerned developmem authonty ‘
13, All apprnved drawmgs/maps alongwnth apprmred services plans.

12, Structural - design certificate signed by the architect and vetting authunty shouid be

‘submitted. Al structural design drawmgs shculd be sagned by architect and counter s:gned by
‘vetting authority.

- 13. Area: details showing proposed uses as re_f.ldenttal commercaai parks parkmg, roads, other

services, faculmes of the project also in percentage.

144 Complete Gata/!(hasra no. of ﬂm pro;ect akmgwath 5oﬁ and hard copy 5hauid be submmed in -

_table format with praper calculataan.
15. Physical features within 30 m of the project sites with theu‘ awnersh}p

, 16 Complete: Detalls of facilities to be developed by the project proponent ie. for whu:h-

" environment clearance is: sought.
17. Use of reflecting paints on roof top and side wa!ls '
18, Details of rain water harvesting are to be given. : ~
L Provision of 100% solar hghtmg aﬁong the road site, stair €ases, commaon places
20: Plan for EWS / LIG housmg provision as per Development Authnrftv bye-iaws

21. Examine in detail the proposed site with reference to impact oninfrastructure ccvenng water

supplv. storm water drainage, sewerage power, etc., and the disposal of treated/raw wastes

- from the complex on’ land fwater body' and into sewerage system. Consider soil charactenstlcs '
and permeahzhty far rainwater’ harvestlng pmpnsa!sg should be made tor prevent ground .

water contammatmm Maximxze use of treated witer by recycling and. utzhzatmn of rainwater,
22 Water requirément and its management plan along with necessary perm:ssmns for discharge.

constructed

C o BAn underground Pucca tank with ka:cha hase: for coltectmnfreuse of ‘rain water may be/ .

- -24 Hydra~geolugncal mvestngatmns 1o be carried gut’ and obtam perrmsseon from Central Grnund' -

-Water Authunty for withdrawal of ground water, : :

© . 25 Make prawsson for safety against failure in the nperation of wastewater treatment fac:imes
' ldentffy acceptabie autfall for treated efﬂuem ~ : :

26 Betarls of green balt as a rneasure fur rmtrgatmn of dust and nmse and buffer hetween
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habitation and pruposed project. :

27. Landscape plan, green belts and open spaces may be described separately

28. Study the existing flora and fauna of the area and the impact of the project on them. There
should be ne basement below 15 m. setback. Accardmgiy, the Plan should be revised and
submitted.

29. Section of all intemal roads should be pmwded Rtght of way and carriage way wldth shnutd
be clearly marked on the map. Avoid entryfexit at point of junction of roads. Traff c
movement plan in and out-shouid be shown.

30. Examine existing créche, education, health facilities, police, post Office, Banks and ﬂther

. services and make adequate provisions in the pm;msal :
31. Assess soil erosion in view of the soil characteristics, topography and ramfa!t pattern

32. Application of renewable energﬁaltemate energy, such as solar and wind energy may be
descnhed mciudmg solar water heating in the guidelines for | entrepreneurs

33 ‘Consider solid wastes, mcludmg e-waste in addltlon 1o other solid wastes and their disposal.

34, identification of recyclable wastes and waste utilization arrangements may be made.

35. Expiore passabrlity of generating biogas from blndegradabie wastes. ,

36, Arrangements for hazardous waste management may ha descnbed a5 also thé common
- facilities for waste collection, treatment, recycling and disposal of all effiuent, emission and

refuse including’ MSW, bivmedical and hazardous wastes Special attention should be made -

“with respect to bird menace.

- 37. Provisions made for safety in storage of materials, products and wastes may be descnbed

38. Disaster management plan should be prepared.
" 39. Traffic management plan including parking and 1oadmgfunloadmg areas may be described.
Traffic survey should be carried out both on weekdays and weekend.

40, Parking prowston is to be made for- hlgher ECS worked out either as. per state bye-laws or

construction manual of the MoEF. Addmnnal parkmg {more than reqmred nos. as per norms)
will not be permttted-

- 41, Exclusive Parkmg area in the basement (excludmg ather faclhnes} and surfaa:e is to be clearly

~ mentioned.
42, Provide service road for entry and exit to. pro;ect site,
43. Use of local building materizls should be described,

44. Consider provision of DG Flue Gas emissions to be treated in a s:rubber Stack detalts wuthr‘_
pmws-ons of sampling port for monitoring to be described. Power - backup should be

restrlcted to 50-60 % of power reqmrement Plan shou!d be rewsed and submatted

,45 Work nut MGLL for the combined capacity of DG sets. ‘

46. Prmnde for conservation of fe50UrCes, energy effi cnency ‘and use of renewable sources nf
energy in the light of ECBC code. :

~47. Application’ of resettlement and rehabilitation poilcy may he desr,ribed Prolect affected _

persons should be identified and fehabllitatxon and resetﬂement plan. should be prepared.
. 48. Examine’ separately the details for construction and operation phases both for £nvironmental
- Monitoring Plan and Environmental Management Plan.

49, Corpmate Environmental Respuﬁszbslxty (CER) shalE be prepared by the project: prupon ent and
- the details of the various heads of axpend iture to be submitted as per the guidelines pruwded
* in the recent CER notification No. 22-65/2017-1A.Hi dated 01/05/2018.A copy of resolution as

above shall be. submnted to the authﬂrity along with hst of beneftmanes with their mobu!e

nos: /address

- 50. Required na of trees should be pmpnsed @ c1 treefSD m?, subrmt pEan‘

51. Project faliing within 10 Km. area of Wild I.;fe Sanctuary is to obtain a clearance from National
Board Wild Life { NBWL) even if the eco- sensitive zone is not earmarked.
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52. Declare/submit the running cost of 8TP and other environmental management services [e.g.,
Municipal Solid Waste Disposal, Green belt Maintenance, Water Management etc.} in the
proposals which are to be including in the allotment letters. Vendors should be identified. for -
- Municipal Solid Waste Management and submitted. C
- 53, The pm;mnent will submit the schedule of monitoringfdata collection programme. to the
Office of Dnrenmrate Member Secretary, UP Pollution Controt Board and District Magnstrate
of related District.

General Guidelines:

a. A legal affidavit by the Project proponent on Rs. 100/- non—judiuaf Stamp Paper, duly auested
- by Public Notary, stating that: '

L. “There is no litigation pending against the project andfor land in which the project is
proposed to be set up (please give name & ownership ete. of the project) and that for any
such litigation what so ever, the sole responsibility will be borne by the Project
proponent.” :

ii. “No activity relating to this project (i.e. name of the project} mcludmg civil construction
has been undertaken at site except fencing of the site to protect it from getfing
encroached and construction of temporary shed(s) for the guard{s} {if fencing has not .
been done, then the same may be defeted).

. "l/We hereby give undertaking that the data and mformat:on gwen in the apphcatlon
enclosures and: other documents are true to the best of my knowledge and belief and
I/We am/are aware that if any part of the data and information submitted is found to be
false or misleading at any stage, the project will be rejected and clearance gwen, if any to
the Project will be revoked at our risk and cost.” '

¥, Project does not fall under any buffer zone of na-deve!upment as declared /{dent;f‘ ed

- under any faw.

. -Anather legal affidavit by the cansultant stating “(a} that the prescnbed TORs have been :

complied with (to be delated if not applicable) & {b} that detalls and the data _presented are

- factually correct”, as per MoEF circular dated 04.08.2009 is also to be submitted along with

EA. ’ : ’ L oo :

Current site photographs viewing towards the project area from four directions indicating

date of photograph taken, direction from which taken, name of the project, and signature of -

- Project propunent along with consultant with seal should be submitted, so as to ensure that

no construction has been started before the grant of £C.

. ElA should strlct!y fallow the guidelines prescribed in annexure-Hi to the ElA notification o

2006 and the Methods of Monitoring and analysis {Annexure-i\!] Guidance for assessment of

reprasentativeness and reliability of baseline environmental attnbutes detailed under E!A

manual January, 2001 and other gulde!mes in the matter.

. The status of accreditation of the EIA consuitant with NABET [QC% shall be. specuf cally

mentioned. The Eonsuﬂ'ant shall certify that his ar.creditatlon is for the sector for which thts

O BIAG is prepared.

. On-the front page of E!MEMP reports, the name of the cansuitant/consuftancy firm along
. with their complete details including their accreditation, if any shall be indicated.

. Whlle suhmrttmg the EIAJ/EMP reparts, the name of the experts. associated with/invol ved in -

the preparation of these reports and the Name of laboratory through which the samples have

been got analysed should be stated in the report. it shall clearly be indicated. whether said

Iahoratorv is acn:redited bv NABL or appmued under the Environment (Protectlon) Act, 1986

(Please refer MOEF office memnrandum dated 4th August 2009}, The name pm;ect lgader of

the EIA study shall also be mentioned. :

. The EIA document shal! be printed on both sndes, as far as passnble‘ )
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The Information’s no (a 1, I, Il & ¢} asked under the general guidelines is to be submitted
within 15 days from the date of receipt of the letter and remaining of the information’s is ta he
submitted along with the EIA. '

This is to request you to take further necessary action in matter as per provisions of Gazette
_ Notification No. 5.0. 1533(E) dated 14/08/2006, as amended. You are advised to submit the EIA/EMP
for further consideration of the matter as per procedure laid down in the Gazette Notification 50
1533(E) dated 14/08/2006 as amended. The matter will not be considered pending till your reply as
above is received.

\F

hruti Shukla )
Nodal, SEIAA/
Deputy Director
No. cpsavannessenf PANYAJSEACISTA6/2018 Dated: As above
Co) mth enclosure for iInformation and necessary action to:
1. The Principal Secretary, Department of Environment, Govt. of Uttar Pmdesh Lucknow.”
2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.
3, Additional Director, Regional Office, Ministry of Environment & Forests {Central Region),
Kendriya Bhawan, Sth Floor, Secter-H, Aliganj, Lucknow.
4. District Magistrate, Ghaziabad.
5. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, \ﬁbhutn
Khand, Gomti Nagar, Lucknow.
6. Copyto Web Master/ guard file.

{Shruti Shukla )
Nodal, SEIAA/
Deputy Director
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Minutes of 496™ SEAC Meeting Dated 01/10/2020

34. Roof top water in rainy season is to be discharged into RWH pits for ground water recharging.
Arrangement shall be made that waste water and storm water do not get mixed.

35. All the internal drains are to be covered till the disposal point.

36. This environmental clearance is issued subject to land use verification. Local authority / planning
authority should ensure this with respect to Rules, Regulations, Notifications, Government .
Resolutions, Circulars, etc. issued if any. ,

37. Reflecting paint shpuld be used on the roof top and side walis of the building tower for coohng"; '
effect. ~

4. Group Housing "SushantAquapolis' at Village- Doondaherra, Tehsil- Loni, District-
Ghaziabad, U.P.. M/s Ansal Properties & Infrastructure [Ltd.File No.

5831/5715/Proposal No.SIA/UP/MIS/56492/2020

A presentation was made by the project proponent along with their consultant M/s Ambiental
Global Private Limited.
RESOLUTION AGAINST AGENDA NO-04

The committee discussed the matter and directed to submit the following information regarding
the project:

Details of submission of previous 06 months compliance report
Photographs of Green belt development.
Site photographs with date and coordinate.
Since this is township and area development project in which area for different purposes
has been allotted, Details of separate ECs obtained till date as per the provision of EIA
Notification 2006 (as amended) should be submitted for Group housing & commercial
development and other activity.

5. Details of individual built-up area more than 20,000 square metersin this township should

be provided.

6. The quantity of water being used is more than the permission obtained.

7. Affidavit for change of project proponent.

8. Monitoring period for baseline data is not mentioned in form-2.
The matter shall be discussed after submission of online information on prescribed portal.

Sl

5. Jaypee Greens, Sports City East Part III, Sector- 19 . District-Gautam Buddha
Nagar.U.P., M/s JaypeelnfratechLtd..File No. 5835/5529/Proposal
No.SIA/UP/MIS/56579/2020

RESOLUTION AGAINST AGENDA NO-05

The project proponent/consultantrequested to defer the matter in next SEAC meeting. The
commiittee discussed and directed to defer the matter as per request made by the project proponent. The
matter will be discussed only after submission of online request on prescribed online portal.

6. Township and area Development at Khasra No.-1/2m. 2 to_24.25/m, 26m, 27m, 28, 29,
30/m. 31/m, 37m, 38m., 39m, 40m, 41m. Jhandapur, Ghaziabad and Khasra Ne.-
4974/1m, Pasonda Ghaziabad &Khasra No.-448/m. 450/m., 451, 452/1, 453/1, 454,
455/2m, 455/3m, 457, 458m, 460m, 463m, 465/1m, 466m, 467m, & 468/2m, Jagola,
District-Ghaziabad, U.P., M/s Durga Enterprises Pvt. Ltd.,File No. 5856/5746/Proposal
No.SIA/UP/MIS/56851/2020

A presentation was made by the project proponent along with their consultant M/s Ambiental

Global Private Limited.

The proponent, through the documents submitted and the presentation made informed the
committee that:-
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Minutes of 496™ SEAC Meeting Dated 01/10/2020

The environmental clearance is sought for “Durga Industrial Park" at Khasra No.- 1/2m, 2 to
24,25/m, 26m, 27 m, 28, 29, 30/m, 31/m, 37m, 38m, 39m, 40m, 41 m, Jhandapur, Ghaziabad and
Khasra No.-4974/1m,Pasonda Ghaziabad &Khasra No.- 448/m, 450/m, 451, 452/1, 453/1, 454,
455/2m, 455/3m, 457, 458m, 460m, 463m, 465/1m, 466m, 467m, & 468/2m, Jagola,Ghaziabad,
U.P., M/s Durga Enterprises Pvt. Ltd. ;
The Terms Of ‘R?ference in the matter were issued by SEIAA, U.P. vide letter no.-

374/Parya/SEAC/5746/2020 dated09/10/2020. k

3- Final EIA report submitted by the project proponent dated 21-09-2020.
4- Salient Features of the project :
S.No. | FEATURES PROPOSED PROJECT
1. | Total Plot Area 2,02,259.01 (49.97 acres)
2. | Net Plot Area. 1,95,885.18 (48.40 acres)
3. | Built-up Area 1,81,763.576 m2
4. | Total No. Plots 366 plots
5. | Green Area 19,588.72 m2 @10% of net total plot areca
6. | Estimated Water Requirement
with
source
Construction Phase 2544.69 KL from near by CSTP
Operational Phase Total Water requirement:- 600 KLD
Freshwater= 349 KL.D through Municipal Supply
Recycled water = 362 KLD (In-House CSTP)
7. | Estimated wastewater generation 452 KL.D (STP with capacity of 550 KLD based on MBBR)
and treatment
8. | Power Demand and Source 14,475k VA PaschimanchalVidyutVitran Nigam Ltd.
Power Back-up 1 no. of D.G Sets capacity of 125 kVA)
9. | Solid Waste Generation 4387 kg/day
- 10] RWH Pits 381 pits
11} Project Cost 15 Crore
12 Project Completion Date December, 2025
5- Area Details of the project:
S. Description of Area Area (m®) Area (Acre)
No.
1. Plot Area 2,02,259.01 49.97
2. Area in Road Widening 6,373.83 1.57
3. Net Plot Area (1-2) 1,95,885.18 48.40
4. Area of Industrial Plots 1,21,877.88 30.11
5. Area for Internal Roads 53,182.97 13.14
6. Proposed Plot F.A.R. Area 180261.44 --
7. Facilities Area 1502.136 -
i Creche =
500.31
1. Canteen =
241.82
i STP Area Phase-I & II =
760
8. Total Built-up Area (7+8) 181763.576 --
9. Required Green Area (10% of | 19,588.52 4.84
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Net Plot Area)
10. Proposed Green Area 19,588.72 4.84
11. Total No. of Industrial Plots 366 number of Plots
6- Population Breakup :
S.No Description F.A.R. Area Norms Population
i (m2) ‘
1. Industrial Plots 1,80,261.44 1 person/10Sq.M 18026
Staff (90%) 16224
Visitor (10%) 1802
2. Creche 500.31 1 person/3 m2 area | 167
Staff (90%) 150
Visitor (10%) 17
3. Canteen 241.82 1 person/3 m2 | 8l
Staff (90%) area 73
Visitor (10%) 8
Total Population 18274
7- Water Calculation Details:
S.No. | Description Occupancy Rate of Water | Total Water
' Demand Requirement (KLD)
(Ipcd) :
1. Staff 16447 30 493.41
2. Visitors 1827 15 27.405
Total Domestic Water Demand 520.815 say 521 KL.D
3. | Horticulture | 19,589.38 | 4 Vm2/day 78.35say79 KLD
Total Water Requirement (1 +2 +3) 600 KLD
8- Waste Water Details:
| Domestic Water requirements 521 KLD
Fresh water requirements (67% of Domestic Water) 349 KLD
Flushing water requirements (33% of Domestic Water) | 172 KLD :
Wastewater Generation(80% Fresh + 100 Flushing) 279.2 + 172 = 451.2 says 452 KLD
STP Capacity o 550 KLD
9- Solid Waste Details:
S.No. | Category Population/Area Kg per capita per | Waste Generated
day (kg/day)
1. Staff 16447 @0.25 kg/day 4111.75
2. Visitors 1827 @0.15 kg/day 274.05
| Total Domestic Waste Generated 4385.8 say
' 4386 Kg/Day
3. | Landscape Waste | 4.84 acre | 0.2 Kg/acre/day 0.968
Total Solid Waste Generated -4386.968say
4387 Kg/Day

10- The parking areas will be planned according to the requirements include parking for commercial
vehicles, parking trucks for loading and unloading needs of the industries etc. Parking areas would
be provided by the respective industrial units within their allocated plots.
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11- The project proposal falls under category — 8(b) as per the MoEF&CC notification dated

14/09/2006 (asamended).

RESOLUTION AGAINST AGENDA NO-06

The committee discussed the matter and recommended to grant the environmental
clearance for the above project proposal along with general conditions as earlier prescribed by -

authority for construction project and following specific conditions:

l.

2.

~

10.

11.
12.

13.

14.

15.

16.

17.

Solar energy to be used alternatively on the road and common places for illumination to save
conventional energy as per ECBC Code.

The project proponent shall submit within the next 3 month the data of ground water quality
including fluoride parameter to the limit of minimum deduction level for all six monitoring
stations.

15% area of the total plot area shall be compulsorily made available for the green area
development including the peripheral green area. Plantation of trees should be of indigenous
species and may be as per the consultation of local district Forest Officer.

The waste water generated should be treated properly in scientific manner i.e. domestic waste
water to be treated in STP and effluent such as RO rejects with high TDS and other chemical
bearing effluent shall be treated separately.

Permission from local authority should be taken regarding discharge of excess water into the
sewer line.

The height, Construction built up area of proposed construction shall be in accordance with the
existing FAR norms of the competent authority & it should ensure the same along with survey
number before approving layout plan & before according commencement certificate to proposed
work. Plan approving authority should also ensure the zoning permissibility for the proposed
project as per the approved development plan of the area.

"Consent for Establishment” shall be obtained from UP Pollution Control Board.

All required sanitary and hygienic measures should be in place before starting construction
activities and to be maintained throughout the construction phase.

Project proponent shall ensure completion of STP, MSW disposal facility, green area
development prior to occupation of the buildings.

Municipal solid waste shall be disposed/managed as per Municipal Solid Waste (Management
and Handling) Rules, 2016.

Organic waste converter should be installed.

The project. proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.
The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management
Plan and approved by the Chief Wildlife Warden. The recommendations of the approved Site-
Specific Conservation Plan / Wildlife Management Plan shall be implemented in consultation
with the State Forest Department. The implementation report shall be furnished along with the
six-monthly compliance report. (in case of the presence of schedule-I species in the study area).
The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)
Act, 1974 from the concerned State pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission from the Central Ground Water

Authority, in case of drawl of ground water / from the competent authority concerned in case of -

drawl of surface water required for the project.
The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.
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18.

19.

20.

21.

22,

23.
24.

25.

26.

27.

28.

29.

30.

3L

32,

33.

34.

Minutes of 496 SEAC Meeting Dated 01/10/2020

Self environmental audit shall be conducted annually. Every three years third party environmental
audit shall be carried out and report submitted to SEIAA, U.P.

Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as cylinder for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, creche and First Aid Room etc.

Adequate drinking water and sanitary facilities should be provided for construction workers at the -

3

site. Provision shopld be made for mobile toilets. The safe disposal of wastewater and solid ~ -

wastes generated during the construction phase should be ensured.

The solid waste generated should be properly collected and segregated. Dry/inert solidwaste
should be disposed off to the approved sites for land filling after recoveringrecyclable material.
Corporate Environmental Responsibility (CER) shall be prepared by the project proponent and
the details of the various heads of expenditure to be submitted as per the guidelines provided in
the recent CER notification No. 22-65/2017-IA 111 dated 01/05/2018. A copy of resolution of
board of directors shall be submitted to the authority. A list of beneficiaries with their mobile
nos./address should be submitted along with six monthly compliance reports.

No parking shall be allowed outside the project boundary.

Digging of basement shall be undertaken in view of structural safety of adjacent buildings under
information/consultation with District Administration/Mining Department. All the topsoil
excavated during construction activities should be stored for use inhorticulture /landscape
development within the project site. Additional soil for leveling of the proposed site shall be
generated within the sites (tothe extent possible) so that natural drainage system of the area is
protected andimproved.

Surface rain water has to be collected in kacchha pond for ground water recharging and irrigation

of horticulture and peripheral plantation.

The approval of competent authority shall be obtained for structural safety of the buildings due to
any possible earthquake, adequacy of fire fightingequipments etc. as per National Building Code
including measures from lighting.

Disposal of muck during construction phase should not create any adverse effect on the
neighboring communities and be disposed off taking the necessary precautions for general safety
and health aspects of people, only in approved sites with the approval of competent authority.

The diesel generator sets to be used during construction phase should be low sulphurdiesel type
and should conform to Environments (Protection) Rules prescribed for airand noise emission
standards.

Ambient noise levels should conform to residential standards both during day and night.
Incremental pollution loads on the ambient air and noise quality should be closely monitored
during construction phase. Adequate measures should be made to reduce ambient air and noise
level during construction phase, so as to conform to the stipulated standards by CPCB/UPPCB.
The green area design along the periphery of the plot shall achieve attenuation factor conforming
to the day and night noise standards prescribed for residential area and pollution also reduced.
The open spaces inside the plot should be landscaped and covered with grass and shrubs. Green
area Development shall be carried out considering CPCB guidelines includingselection of plant
species and in consultation with the local DFO/ Agriculture Dept.

The building should have adequate distance between them to allow movement of fresh air and
passage of natural light, air and ventilation. .

Pavements shall be so constructed as to allow infiltration of surface run-off of rain water.
Construction of pavements around trees should be able to facilitate suitable watering, aeration and
nutrition to the tree. ‘

Roof top water in rainy season is to be discharged into RWH pits for ground water recharging.
Arrangement shall be made that waste water and storm water do not get mixed.

All the internal drains are to be covered till the disposal point.
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35. This environmental clearance is issued subject to land use verification. Local authority / planning
authority should ensure this with respect to Rules, Regulations, Notifications, Government
Resolutions, Circulars, etc. issued if any.

36. Reflecting paint should be used on the roof top and side walls of the building tower for cooling
effect. '

7. Expansion of Grogp Housing "Shere Shalimar Mannat" at Khasra No.-52, 53, 54A, .

54B, 55. 59, 105, 110-119, 121, 123 at Village-MuhammadpurNawabgani, District- -
Barabanki, U.P., M/s Shalimar _Corp. Ltd..File No. 5865/5724/Proposal
No.STA/UP/MIS/174782/2020 :

RESOLUTION AGAINST AGENDA NO-07

A presentation was made by the project proponent along with their consultant M/s ENV DAS
(India) Pvt. Ltd. The -committee discussed the matter and directed to submit the following information
regarding the project:

. Details of submission of previous 06 months compliance report.
Photographs of Green belt development.
Site photographs with date and coordinate.
Baseline ambient air/water monitoring quality data and details of incremental
concentration of pollutants is arbitrary. It should be revised and submitted.
Surface water sample analysis report is to be revised.
The EMP budget in case of horticulture/plantation is arbitrary.
Trees cutting permission should be submitted.
Comparative details of resource and pollution load should be provided.
Porosity of sand and silt correlation data does not match.
0. Justification that constructed wetland technologyfor STP treatment is efficient than the
latest/existing technology should be submitted.

el

N A

The matter shall be discussed after submission of online information on prescribed portal.

8. Manufacturing Unit of Water Purifier & Other Kitchen Appliances and other health
careproducts on plot No- 003, Setor-159, Noida, U.P, M/s Kent Ro System Ltd.,File No.

5825/Proposal No.SIA/UP/MIS/172830/2020

A presentation was made by the project proponent along with their consultant M/s Ind Tech
House Consult. The proponent, through the documents submitted and the presentation made informed the
committee that:~
1. As per undertaking submitted by project proponent the title of the proposed manufacturing Unit
has been changed from Manufacturing Unit of Water Purifier & Other Kitchen Appliances and
other health care productsto manufacturing Unit of Water Purifier, Kitchen Appliances & Other
Healthcare Appliances at Plot No. 003 Sector - 159, Noida, Uttar Pradesh by M/S Kent RO
Systems Ltd.
2. The proposed Project having the plot area of 20,284 square meter and Built-up Area will be
26,291 square meter.
3. The proposed project having a 02 Nos. of blocks comprises of Max. No. of floors G+2.
4. Salient features of the project:-

SN | Description : | Particulars | Unit
GENERAL
1 | Plot Area | 20284 | SQM
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Minutes of the' 420" Meeting of the SEIAA, UP held on 25/11/2020 . 3 5
? s. ']avpee Greens, Sports City East Part Ill, Sector- 19 , District-Gautam Buddbha
Nagar,U.P., M/s Jaypeelnfratechltd.,File No. 5835/5529/Proposal

No.SIA/UP/MIS/56579/2020 .

SEIAA agreed with the recommendations of the SEAC to defer the matter as per
request made by the project proponent and to discuss the matter only after submission
of online request on prescribed portal.

%wnshi@nd are"a Development at Kh4asra No.-1/2m, 2 to 24,25/m, 26m, 27m, 28, 29,
30/m, 31/m, 37m, 38m, 39m, 40m, 41m, Jhandapur, Ghaziabad and Khasra No.-

4974/1m, Pasonda Ghaziabad &Khasra No.-448/m, 450/m, 451, 452/1, 453/1, 454,
455/2m, 455/3m, 457, 458m, 460m, 463m, 465/1m, 466m, 467m, & 468/2m, Jagola,
District-Ghaziabad, U.P., M/s Durga Enterprises Pvt. Ltd.,File No. 5856/5746/Proposal
No.SIA/UP/MIS/56851/2020

SEIAA agreed with the recommendations of the SEAC to grant the prior
Environmental Clearance to the proposed project along with all the general and specific
conditions as suggested by the SEAC. In addition to the conditions imposed by SEAC the
SEIAA added following additional specific conditions:-

1. If the proposed project falls in Critically Polluted Areas (CPAs), Severely Polluted
Areas (SPAs) the provision of the mechanism farmed regarding compliance of
Hon’ble NGT order in OA 1038/2018 dated 19-08-2019 by MoEF& CC, Govt. Of
India vide letter dated 31-10-2019 shall be followed in letter and spirit.

2. All the additional conditions for grant of Consent to Establish (CTE)/Consent to
Operate {CTO) related to Pollution mitigation measures as prescribed in the office
memorandum of MoEF&CC, Gol. dated 31.10.2019 and as deemed fit by UP
Pollution Control Board in the consent orders shall be followed by Project
Proponent.

3. The project proponent shall submit the details of solar power plant and solar
electrification details within the project within the next 3 months.

4., The project proponent shall ensure to plant broad leave trees and their
maintenance. The CPCB guidelines in this regard shall be followed.

5. The project proponent shall submit the details on quantification of year wise CER
activities along with cost and other details “within the next 3 months. The CER
activities must not be less 2% of the project cost. The CER activities should be
related to mitigation of Environmental Pollution and awareness for the same.

6. The project proponent shall submit the details of estimated construction waste
generated during the construction period and its management plan within the next
3 months. ,

7. 'The project proponent shall submit the details of segregation plan of MSW within
the next 3 months. ’

8. The project proponent shall ensure that waste water is properly treated in STP and
maximum amount should be reused for gardening flushing system and washing etc.
To reuse the water for irrigation, sprinkler and drip irrigation system shall be
installed and maintained with the proper function. Part of the treated sewage, if
discharged to sewer line, shall meet the prescribed standards for the discharged."
Under any circumstances untreated sewage shall not be reused or discharged to

the municipal sewer line. .
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9. The. project proponent will ensure that a proper dust control management is
practiced during the construction phase and proper display board is installed at the
site to inform the public the steps taken to control air poliution as per the
Construction and Demolition Waste Management Rules.

10. The project proponent shall install micro solar power plants, toilets in nearby
villages, public place or school from CER fund of the project for which E.C is granted

-in addition to the water harvesting pits and carbon sequestration parks / desugned
ecosystems. :

11. The project proponent shall obtain the forest clearance and permission of Central
and State Government as per law under the provisions of Forest {conservation) Act,
1980 before the start of work.

12. In compliance to Hon’ble Supreme Court order dated 13/01/2020 in IA no.
158128/2019 and 158129/2019 in Writ petition no. 13029/1985 {(MC Mehta Vs GOI
and others) anti-smog guns shall be installed to reduce dust during excavation.

13. |f the proposed project is situated in notified area of ground water extraction,
where creation of new wells for ground water extraction is not allowed,

~ requirement of fresh water shall be met from alternate water sources other than
ground water or legally valid source and permission from the competent authority
shall be obtained to use it.

14. Individual projects shall obtain separate ECs as per EIA notlflcatnon 2006 (as
amended),

7. Expansion of Group Housing "Shere Shalimar Mannat" at iKhasra No.-52, 53, 54A, 54B,
55, 59, 105, 110-119, 121, 123 at Village-MuhammadpurNawabganj, District-
Barabanki, U.P., M/s Shalimar Corp. Ltd,File No. 5865/5724/Proposal
No.SIA/UP/MIS/174782/2020

SEIAA agreed with the recommendation of SEAC that the matter shall be discussed
after submission of online information on prescribed portal.

8/ Manufacturing Unit of Water Purifier & Other Kitchen Appliances and other health
care products on plot No- 003, Setor-159, Noida, U.P, M/s Kent Ro System Ltd.,File No.
5825/Proposal No.SIA/UP/MIS/172830/2020

SEIAA agreed with the recommendations of the SEAC to grant the prior
Environmental Clearance to the proposed project along with all the general and specific
conditions as suggested by the SEAC. In addition to the conditions imposed by SEAC the
SEIAA added following additional specific conditions:-

1. If the proposed project falls in Critically Polluted Areas (CPAs), Severely Polluted
Areas (SPAs) the provision of the mechanism farmed regarding compliance of

" Hon’ble NGT order in OA 1038/2018 dated 19-08-2019 by MoEF& CC, Govt. Of

India vide letter dated 31-10-2019 shall be followed in letter and spirit.

2. All the additional conditions for grant of Consent to Establish (CTE)/Consent to
Operate (CTO) related to Pollution mitigation measures as prescribed in the office
memorandum of MoOEF&CC, Gol. dated 31.10.2019 and as deemed fit by UP
Pollution Control Board in the consent orders shall be followed by Project:
Proponent.

3. The project proponent shall submit the details of solar power plant and solar
electrification details within the project within the next 3 months.
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Hhnexule- 4§

State Level Envmmment Impact Assessment Authority, Uttar Pradesh

Blrcciurateafﬂumnmem,ul'

Vineet Kliand- 1, Gomsi N-g::.l.udmm,-mqm
Phone : 91-522-2300 541, Fax :91-522-2300 543

E-mai} : doeuplko@yzhoa.com
To, Vochaite | www.scizaugucom
Shri Harayan Gupta,
M/s Durgs Enterprises Pyt Lid,
C-122, Sector-15, Nolda, G.B. Nagar, {.P-110095
. -
Ref. No..._. O} - Parya{SEIAA/SESS-5745/2019 pate: | $anuary, 2021

Diear Sir, .

Please refer to your applicationfieiters 05-08-2020, 17-08-2020, 21-09-2020 & 28-09-2020 addressed o the
Chairman/Secretary, State lLevel Environment Impact Assessment Authotily {SEIAA} and Director, Directorate of
Environment Govl. of UP on the subject as above. Thie State Level Expert Appraisal Commitles considered the matter in
s meetings held on dated 01-10-2020 and SEIAA in its meeting dated 25-11-2020.

A presentation was made by the project proponent along with their consultant M/fs Amblental Gicbal Private
Limited. The propoenent, through the documents submitted and the presentation made informed the committes that:-

1- The envirgnmental desrance is sought for “Curga Industrial Park” at Khasra No- 1/2m, 2 to 24,25/m, 26m, 27
wy, 28, 29, 30/m, 31/m, 37m, 38m, 3%m, 40m, 41 m, Sandapur, Ghazisbad and Khasta No.-3974f1m,Pasonda
Ghaziahad Bxhasra No.- 448/m, 450/m, 451, 45271, 45371, 454, 455/2m, 455/3m, 457, 458m, 460m, 453w,
455/ 1m, 466m, 467m, & 468/2m, lagots Ghaziabad, LLP., M/s Durga Entorprises Pet, Lid.

2- The Terms Of Reference in the matter were issued by SEIAS, U2 vide letter no. 324/ ParyafSEAC/ST46/2020
dated 09/10/2020.

3- Firal E2A report submitted by the project propenent dated 21-09-2020,

4- “Salient Features of the project

| SMo. | FEATURES o PROPOSED PROJECT
1. | Total Blot Area 2,02,259.01 {&9.97 acres}
2| Net Plot Ares 1.95,885.18 {48.40 acres)
3, | Built-up Area 1,81,763.576 m2
A | Total No. Plots 365 plats
5, Green Area 19,588.72 m2 @10% of nel total plot ared
6 | Estimated Water Reguirement with ' '
source e
Construction Phase
Operational Phace 2544 89 %1 Irom near by CSTF

Total Water requirement:- GO0 KLD
| Freshwater= 343 KLD through Municipal Supply
Regycled water = 362 KLD [In-House C5TP)

1. | Estimated wastewaler generation :md 452 KLD {STP with capacity of 550 KLD hased en MBBR]

treatment 3
8. | Power Demand and Scarrce 14,475k VA PaschimanchaiVidyotvitran Nigam Lid.
Power Back-ug | ino of D.GSetscapacity of 125kva}
9. | Solid Waste Generation 4387 ﬁfday
101 RWH Pils 381 pits
11| Project Cost 15 Crore
12.| roject Completion Date | December, 2025

5 Area Details of the project:

! DescriptionofArea Tareaiml) T arealAcrs)

1. | Plotares , o “;:wzzssm *.f o 1AB87
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k.
2, Area in Road Widening { 637383 1.57
3. Net Plot Area {1-7) 1 195885.18 | a8.40
4. Area of Industnai Plots - 1,71,872.88 : _30;11
5. Area for Internal Roads 5318297 L1334
' B, Proposed Plot F.AR, Area : 18026144 _ -
7. Facifities Area 1502.136 -
i.  Creche =500.31
£ Lanteen = M1.82
S STP Ares Phase-1 & i =760
| | .
| & | Total Built-up Area (748) 181763576 - o -~
| 9 | Required Green Area (10% of Net Plot | 19.588.52 484 '
- | Area) ,
i + Proposed Green Area 18,588.72 A.584
| 11, Tolal No. of Indostrial Plots . 365 number of Plois
@- anulalmn Breakun i
['5. No Description TFAR Area " Norms T Population
' ‘ ‘ fm2] ‘ — -
L industrial Plots . 1,80,261.44 1 person/ 105q.M 18025
| Staff (90%) { 16224
} | visitor (10%) ) | 1802
i A Creche 0031 Tporsonf3md ares | 167
1 5tafl {50%) 1150
_ Visitor {10%} ) v A
13 Canteen ) 241.82 I personf3m2 ares | Bl
Staff {o0n) - =)
Visitar {10%) B
‘ Total Population 18274
7-  Water Calculation Detaily:
5.Re. | Dexcription U Occupancy T'Rate  of  Water | Total Water Requirement |
' | Demand {KLD} ?
-~ { . (lped) S ,
1 Staft 16447 30 43341
2 Visitors 1877 i15 {27405 _
Tota} Domestic Walmnemand o ; | 520.815 say 521 KLD
|3 [ Horticulwure 11958938 [ 4Wma/day - 78.355ay79 KLD
| Total Water Requirement {1+2 + 3) B0 KLD
8- Waste Water Details:
‘Domestic Water reﬁuirem&ts- 521 KD
I Eresh water requirements {67% of Gomestic Water) 349 KD
| Flushing water requirerments {33% of Domestic Water} g 172 KiD
 Wastewaler Generationf80% Fresh + 100 Flushing) | 279.2+172=4512 say*s 452 Ko
TP Lapacity 550 xm '
9. Solid Waste Detaits: o
5.8o. | Category PopulstionfAsea Kg per capila perday | Waste Generated
. "  {kg/day)
1 staff 16447 $0.25 kfday | 411175
2 Visitors 1837 20.15 kg/day 374.05
s Total Domestic Waste Gencrated | 3285.8 suy
" 1 4386 Ke/Day
i R
;l L Pape Jofll
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'ED jiﬂndstape Waste | 484 acre v -_iﬂ.;ii&gfatmfdii ‘ 95‘53

' TotaiSolidmeenerated S . ' 4335-558‘\“!
- | 4387 Kg/Day

m— The ﬂaﬂung areas wﬁl be pﬂanm!d a:amding to the feqmremems mclude paarkinu for commertial vehkﬁés, parking« '

" wmicks for !natﬁng am} unloading needs. of the industries ate. Parhns ateas would be pmwdeﬂ hvthe respentve -

mdusmai units within their allmmd aﬂuts,
‘ 11v The project proposal falls under camgmv &;b] as per me Moﬁ&tﬂ mhﬁ:anm dated 1#09!2&06' -
B {mmcnded]
2020 thie State Levl Emnmnmkm Impact Asses&mem Auﬁmﬂtv ISEIM] in its Meeting held 25—11 2020 and deﬁded to
‘grant the Environments} Clearance for: pmmsed pmjact alung with- suh}eﬂ to the effectﬁve umplmentaliun of the
foﬂawmggnnera‘l & spedific camlmona - -
Genaﬂ! tnndiﬁnns
L it shall he ensured that afl stnndards rdated to ambxem enwmnmemal quaﬁw and the miﬁﬁanfefﬁuent
© o standards as presuihed by the MoEF are strictly mmplied with,

2 {t shall be ensured tﬁat abtain the no ubjecﬁnn el f‘*te fmm lhe u F pnﬂunun o:nntml hmm befure szart of
 construction. _
B T (. shall be msumd that no conslmmn wuﬂ: m pcepatatmﬂ o! fang hf the’ nm}ecx managemem exzept fur' _

‘ mcurmg the land is started on the project o the activity without the prior. emmmemal dearance. ‘

4. The pmpnsed land use shall be i in accordance to the pnesmhed Sand use. A lang pse ceftiﬁcate jssued by ﬂ\e
- competent Authoﬂtv shall be ubtamed in this regards ,
5. Al trees felling In the project area shall be a5 pzrm:md by the Forest d!parmem umler the presmhed mlas.
 Suitable clearance In this regard shialt be obtained from the mmpmzmmrhmw '
8, impact of drainage pattern on environment should be provided.

7. Surface hydrology and water regime of the project area within 10'km shuufd be pmvsded ' '
8.  Asuitable plan for providing shelter, light and fued, water and waste disposal for constauction !abmn' :iurmg lhe
. construction pirase shall be provided atong with the number of propused workers,

9. Mgasures shall be undertaken 1o recycle and reuse. 1reated eifluems for hunisulmm snd p!antamm A suﬂable :
. planfor wastewaw l‘equclin;g shall be submrtted _
10 Obtain pwpm permission-from compatent mthu-'nuﬁ rugard?ng mhmd mfﬁc dunng and due to mm‘lrudmn ;

-ang’ npemmn of project. . .
1L Ohtafn necessar\r dearam:es from me competent Authmnv on the absua:ﬁm and wse af gteumi water during the' .
construction and operation phases,
12, Hxardoushi nﬂammahbef&ptaswe materials likaly o be stured during the construction and. operaum phases man

' beasperstandard procedure as presaribed under law, Nmsw clearances in this. regards shall be ottained.

13, Sofid wastes shalt be smlahh,r segregmed and disposed. A saparate and. rtsuaa:ed mumnpal waste cnﬂenlm cemer
‘should be prtmded Nm:essary plans shaukl be subiriitted in this regards.

14 Suitable rainwater harvesting systems as per dnﬁgns of gmundwatar depﬂﬂmmt shall be instath&d Cumpiete R

S prupnsals in this. regard should be submitted. ‘ :

15, The emissions and effluents etc. from machinies, Instriiments and trans.peﬂ ﬂuﬁng mmruﬂiun and. opaﬁmnn .

o phases shoutd: be sccording to the prescrihed standatd;. Necessary p#ans i Abis regard shall be submitud :

16.  Water sprinklers and uther dust control measuras. shouid be undertaken 10 take care of dust generaieﬂ lfurtng lhe _
. consruction and aperation phases. Necessary plans in this segard shall be subimitted, =

17.  Suitable-noise abatement measures shall be adopted-during the construction ang operation phases: in order o

ensure that the noise’ esm:smoni da- nat wofate the presmheﬁ ambxent nmse smndatrk Nemssary plans in this -
regard shail be suhnut%mt '

18.  Separate stock piles shalt be mamlmneﬂ Im Exma!ed tcep sml and lhe top ;'mt mnu!»d be uuluzed fnr pmparauon :

‘ af green bieft, :

19,  ‘Sewage effiuents shalif be kgpt sEparatE from rain water mlleﬁum and smrage syszem 3nd sepamntv dispmad

" Gther effluents shoutd not be allowed to mix wilh domesticeffluents. '

2. Hm:rduﬂﬁ‘Soiidmstes grenera'ced during construction and operatmn phases should be dlspused offas gresmhad'. o

under faw. Necessaw clearances in this mgard shatl be obtamed
21, Alternate '&er.hnniugies for- solid waste dvspusals iﬂke, wrmmw:uixure etc) should be used in cumntrahnn wﬂh
: _expert ul};ﬁnltatnﬂns. o ,
22, Nowstand should be mmnged umtng cnnslrmiun and npefatwn phases ﬁnv wetland ccmmg in ﬂm pmgz.d area:
© should be sunab!y refuveniated anad cm}mf T .
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4.

Engire use of measures for raducing, wamr ﬂemmd fur Iandscapmg and usmg xmmpm& eiﬁqent-

- Make suitable pravisions for using solar energy ass ai!emaﬁwe soisrce of m; org

- The treated elflients: should nurmallv nﬂ"'

Pawamenis Shail e so constructed as m aliow mﬁitratmn uf ﬁu’face nm oﬁ of rain water Fuliy impe;maahkz , |
- pavements shall nafk be construtted, Construction of pavemenls around irees shali be av per. sdenl Hically )

accegted p:mplcs in order to provide suitable watenns. seration and nutrition to the tree.

- The Green building Concept suggested by lmﬁan Green Buﬂdmg Ctmnﬂl whfch ¥ part of cu-(;adml GBE shall
- be studied and followed as for as possible.

Eomplian;e witb thie safmv pmmdures naﬁ'ns and: gmder wzs A% umﬂneﬂ in Naﬁonal Buiidmg cme 2005 shai} be
compulsorily ensured.

Ensure usage ‘of dual flush smems for flush cisterns. and exﬂnm uﬂﬂans tﬂ- use sensur hasad f :nures, waterle;s R
-urinals and other water saving techniques, o
~ ,Expﬁxe opticns far use: qf du 'pepe plumhng for. use nf water wrth dlffwent quaﬁhai suci‘l o mumupai Supg peo

recycled water, ground water ele.

eqmpmunls & mmmﬂed waﬁmg svxtems
Sular enetgy aﬁplacaﬂm shnuid be
incorporated for Mumination of common areas, lightmg for gardens and smet lighting in addmnn 1 pmmmn o

solar water heating: Present a detaaied report shdwmg how much percentagﬂ of backup power fur nshluttun @n
- be provided thmuﬁm safar enetgv 50 that use and poll
'Make ﬁpantz pmmmn fur segregation, caiﬁectim, trampart and. dxapmt of e-waste, -

.Edumte citizens am! ‘other stakwholders by p;mmg up hnardiugs at ﬁff&mnﬁ piaces m ueabe enmmmemal
|- awaneness, , .
,Trafﬁr. congestion near tlie eniw anad exit pnim:s from the toads adjairﬂng the pmpnwﬂ prn]&:t site must he
avoided. Parking should be mmmemaliteﬂ and na public spa:e shuu!ﬂ be uﬁhzed. _ .
‘Prepare and present disaster managemignk plan.
The- pmjec‘l proponents shall ensure ihal no cnmtmmun acthriw is underlaken mthaut nbwmng pre= -

. environmental dearame_ : '

A report on the enem mnmhm measwes mnﬁmirrg o energv; mnsanramn nnmls ﬂnalue by Bmeau af -
Energy efficiency should be pmpared mcaerpnraﬂng details aboul Imiﬂng matenats and technoiugv, RE&U Factms
oe

Fiy ash- sh:mfd he ased as buildmg mawnal m the mnsmvcum B pe: the pmwsmu of ﬂy ash nonﬁmm of
September, 1939 snd amended as on m.must, 2003 fme abmre :andmnm i applsr.abﬁz amy nf the pmfect !ns

ing effects of DG sets can-be minimized,

within 100 km af Thermal PW Statlnnj

The DG ststo be used duﬁng wnmncuon phase sh«;u!d use liowe sul;;lmr ﬁesel {gpe am! shnufd mntarm to. Er
 rules pmscribed for air and noise emission standards; ;

‘Alternate. technalogies. to. Chicrination ffor disinfection of waste water} indudmg mel:hods fike uiua Viotek
* radiation, Czonstion ete. shal! be examiined and a report: ‘submitted with justification for selected: techaoiogy.

The green belt design slong the periphery of the' plot shall achieve attenwiation factor canforming to the day and

_ might noise Stiﬂd&fﬂi premlbed for. residential land we. The open spac&s inide the plot. shm.:!d be suﬂabiy
‘ Iandstaped and coverey with wegemtwn of mtﬁgennus warimf v
The constmcﬁen ofthe bubtdmg and the tunsequent m::«easeﬂ tratfic loms shuuld be 5uch xhal xhe mﬁcm cﬁmaie.

of the area isnot a:&gm&lv affected.
be designed 533s totake suﬁiaem sa[eguards mgmdmgmsmm zunesensatimy

) l-iigh nge'hmlding should obtain deamnm {rom aviation depammznt or cancernid authiority.

Suitable measures sﬁaﬂ be :akan t restrain the develu;xnent of small commercial activities or sdums in the vicinity -
of the complex. All cmmmal! artmnes should be restricted to special areas earm; arkied for the: pumose,

itis sugges!ed that fiteracy program for weaker seclions ul‘ metﬂwmnen!aduits {:m:iu:lmg dnmest;c heip} and
‘ynder pﬂvﬁeged :iﬂdren tould b pfmmled int 3 Tormal way. '

The wie of Compact’ Humescent famips ﬁmuﬁd be enmufaged A management p&an fo; the safe disposal urf -

umd{damaged CFLs shuu!d b siberitted..

- 1r.5halt be emuned that all Street am:l park Buhﬁng 15 smar pme,red, 5395 of the; same mav l;e prwﬂed wﬂh At
‘ {sniarfe!ecmcal) a!temmves. :
- Solar water heater shall be mshlled tu tha mammwn pumbie capaatv F’Ia-n& may be drawn ur; ar_mmﬁnghv adv _

subimitted with justificstion. -

Tmated eﬂhents shall be mammallv feased: to nim fm' zmu i scha:ge WhE(E BVEr not ;mssﬁble. & ﬂemled :
, -managmnmt plan for ﬂ‘isgmal should be prmrided withy quantmes amus quaéily of waste water, .
_ discharged into pubaic sewers waith: tetminal naatment fat:ittﬁes 5
“ibey adverssly aﬂed !;he !wdraulﬁg: ca;pamv of S‘EF ¥ unab!e ﬂezessaw pmmiss:nn from’ aumcmms. sﬁ:mfd he-

taken.
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7.
FA.-

- project cost 3 , he mos ed base asse
- generating measures which can heip in’ up- fiftment ‘of weaker section of sb

Ennstmmon mmes mcludmg mmements nf veluclas shauld he 50 mauagml 50 that no d*ﬂwbanm ls causea tu
nearbv rasidents, ]
A neeessarv statutory dearances shauld he ahtamed and suhmi:md befate staﬂ of any mnstma:tiun al:hmv and

i this mndmm i mlauzd the dearance, !f .ami when ghmn ‘shall be aummu:aﬁy dnmwd to have bf.-m :
. cancelled. ' .

- Parking areas shouitd bu in amﬂam wrm tha nm‘ns nf MUEF Gmwwment ni mdla. Flans maw be drawn up

accordingly ; and submined o
The location of the STP should be such that i 15 away from human hahﬂ%tahm and does. not cause prablem u!"

odnr, Odorless mchmhgynpﬂons should be ezammed and a report submitted, v
! ement plan shuuld ‘also. indude the break. np costs on_ various amvmﬁs and” the '

> 30 that Ihe mm!enu o pamﬂpm in the rmplemmmunn ni the em:mmgm

' mana-gamem pfan

: Dgtaiw ﬁam {Df Hf& dﬁpﬂﬁa‘ af Sﬂ:' S{Udgg ghaﬂ m Pfdﬂﬂﬁd alc}ng W“.h ultimale lﬁ! 'ﬂﬁﬂuﬂ, quamimwe - ', .

» estimatos ang measures pmpusei o L
Status.of the project as on date shall I@ewlmmed ator-g wsth phomgfapm from th, Smuh wgst and East side o
tacing camera and adjoining areas should be provided.

Spectfic focation along with dimensions “"“h refetence o 5“’ Pariang,, Dpen areas and ern hlai't otc. sheu!d he R

pmwded of :he {ayout plan. .
" The DG sets shall be so instalied so asto cunform 1 pmstsihed stack heighu and mgulatmns and alse. to lhe nolse

smndafds & mesmheﬁ. Detatls shoutd be suhmm S

E-Waste Managamemshuum be dene a5 per MotF gmdﬂlne;

Electrical waste should be segmgated & disposed suitabily a5 not 16 impD&"E Emmamnentai Risk..

The use of suitabtv pmcessad plastic waste in the. cnnstmctm of raads should be cmwde:ed.

- Displaced persons shall be suitably rehabilitated 3 a5 pemrescribed nmm&
- Dispensary for first aid shall be provided. : .
Safe di sposai arrangemnnt of used tm&emes mmﬂ in Hntels should- be ensumﬂ Tmletnes items could be given

. mmp!ema ntary to guests, aﬂupum suitah-ie MEessures.
Digsel generating set stacks should be monitored for CO and HT. ‘
- Ground Water downstream of Rain Water Hawestim pit nearest to STP shwid he munitured for hattenal' o
contammanm, Necassary Hand Pumm sham‘d be prmdeé fﬂf samnlmg, Themammﬁng ks 7] he danse huth in pre :
ang; post MONSoon, SLASONS. - .
The. green. heltshaﬂ mnsm of Summes 15% shruhs and 25% grass asperMoEF norms. o
A Separate ‘écm: mieter  shall be pmvideﬂ ta nmmtor mnsumphon nf Enea‘gv !m* the nperatmn of }
sewagefefﬂumt freatment in tanks. -
An enmaudit shau!d e annislly camed uut dunm; the cperanmal phase ang whmﬂml to the anthunty
Project. proponents shall endeavor to abtain 150: 14001 certification. All general and spmr e conditions

‘entioned under this emironmemal dearam:e smulﬁ be mduﬁed inthe- efmfonmemai manua! to be pmpamﬂ o

far the ceﬂi&caﬁnn PUIPOSES i and mmp&iance. :
Envimnmnmal Cnmnrate Respans:bihtv [E&':Ri plm alnng whh budmlaty p:mismn ammmﬂng ta 2% of tﬂta{
be subrmitted. {wi M 2 : nt study in the study area. Income

skills of the: peo;:la tdenh!:ed The program me can include an:lwiﬂes suth i dld:agé hnmgs, rain water: hamzstﬁmg’
prnﬁsums in nearby areas, dewalopmem of lnddgz farm, fruit’ beanng ‘grchards, vocanmm! training ete. i

« addition; vocational training for individuals shall be mmam:d so that poot section of socwt\r can take up seff -
: empmvment “anil - jubs Separate buitget for community ‘development activities and- income generating

programmers shall be spedfied. Revised ECR plan is to be subnutted wnthin 3 month. Fanlmg whach the
envirenmental Cfearanﬂe shalf ke deemed to be cancelied. ‘ '

. A.ppmpnate safety measures should b made for agcidentat fire,

- Smpke meters should be inistalied 2 as warhing measires for amc!nntal fims.
Flan for safe @spnsal of RO rej!gcns o e submntteui o

ggel:ﬂil: Cnndiﬁnns

1. If the proposed project falls in. ﬂ'iticaﬂf Pnlruled Areas a:pm; Sexmm?y Polluted Areas (spAs; the pmvismn of

ilhe nuegﬁguﬁsm [armgd re,garfﬁng Lmnpitance ol Hm‘ﬂe NGT order m Oﬁ. 1&38}2013 datad xm-mm h'g
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: phase and pmpar dlsp!ay Eman:t is installed at lha s:m t0 inform

o

The pm ect pmpnnent shaill ensune that waste wateris {:mpeﬂv !zea i
-reused for gardaning llushmg srstem and" washmg elc. To reuse th
 irrigation system shall be instafied and maintained with the proper funetion. Part of the treated sewage, if
discharged 10 sewsr line, shall meet the prescribed standards for the d
. _untreataci sewage shatt not g reused or disrharged to the munk@a} sewer Hne.

1, 21528 25/, 260,27 ,28.29, 30 34

Tzhn pm;m pmpﬂnem sha!l sui:mnt the detaﬁls of inlat pw.ver pimt amj m[ar e!acmﬁcmnn d’ﬂmﬁs wﬂhin lhe».

project; within the next 3 mumhi

iy The project proponent’ ‘shall. en.wre o piant bcoad ieave t:ees and their mamtenance The GFC& gmdeifnes in
» this r&garﬂ shall be followed. ‘

The project proponent shall ibmit the detaiis on quanl;ﬁcahnn n:fyear wise CEI% activitses afang with cost and

ather details within the nex

months. The CER activities must not be- less 2% of the project cost. The CER‘ :

: actm;es shoufd he re}aied mmmgahon of Emrmmental Puliuhon and awaremss forthe same. - .
The project ‘proponent shall submst the details of estimated mnmw:ﬂun waste generated dumg ﬂm«
- mmtmcﬁm pemd andi :

manacemeﬂ plan wimin l!\e next 3 ‘mzmths -
e ' janof & Wwﬂ!’ﬁnthenmamﬁnﬂ‘ﬁ ,

n STP and mammum amoint shnu!d ﬁe

waw for nmgatmn, s@nn&i& and dﬂp

harged: Under any circumstances

tii prmd dumgtheconmnnmn,
Mubﬁc the. steps taken to control air
pc:llunm as per the Cnmm.bcbun and Hemnr non ;w te Mmagement Hules

The project pmpumnt will ensure that a,zpmper dust controd managem

. The projec pmpmem shall irsszall micm suiar power plams, mi!ets in nemiw v’élages! puhi&c p!am o schr.ml
from. CER fund of the project lnr which EX is- granted in- addition 1o the watef hmesung pm and carhun L
sequestraum parks f designed Eﬂfnivﬂems :

The project peoponent shall ohitain the forest 6:;:3;1:::: ams permrssinn o:xi Cantral i State Gmmment A per
law under the provisions of Forest (tmenauan} ﬂci 1980 before the stm iof wark. -

C e mmpliance to Hon'ble Supreme Court order dated 13{0:}‘2020 in 1A no. 158128!2039 ang’ 153129]2019 -

Writ patition ne. 13029{1935 {ME Mehta Vs GO and oihers} anﬂ~smog gnn,s shali be mstaﬂed m mdtme dust -

* - buring excavation.

if the pmpnied prcum ;s muated in nolified area of gmlmd watsr axtramun whem. cramnn of naw waﬂs fnr

- ground water extraction is not ailmmeﬁ requirement of fmsh water shall be met frm alternate water sgurces.
-other than gmun:! water nr!egaﬂlv wvalid mwte and. petmnssiun fmm lhe tnmpﬂent amhmmr shalt he nhtaaned ‘,

14,
15,

16.

17.

touseit.

lndlvidunl pmge:ts shall ahtain separata ECsas pef A nalnﬁ:atim 2006 {as amended} : :

Solar energy to e used mematmlv on :he maﬂ and. commnn places for Etlummamm 1o save mnwntimai :
eneigy 35 per ECBC Code.

The project proponent shall submit wnlhm the next 3 manth :hr_ data of gmund mm quaénw mdudmg ﬂuﬂﬂd&‘
parameter to the jimit of minimum deduttion lewe for alf six monitoring stations:

15% area: o! the totsl plot area shall be mmpulsurihr made avallable for the green area ﬂeue@npment fnduding

- the pefiphera! green arga. Plantation of uees shw}d be a? mﬁng,em:us spenes “and maw ‘be ay per the

18,

- consultation of Im!distm:t Farest Officer,

The wastc water geﬂmted shmﬂd be ireated pmperly in mmﬁﬁc manner i.e. domestic waste walter 10 be :

‘ treated in STP. and eﬂlucnx suth el RG re;em wlth h@h 05 am:l c’nthmr chemmai beanng emuam shall be

19.

treated separately.

Permkss-m from focal aulhonw shmnrﬂ be !aken regardsﬂg das:ﬁarge at BALess water ima me sewer Ime

2 The he!ght Cnnstm:tmn built up area of propmd mnmucnnrn shalf he in iccmﬂmm withy the emslmg FAR -

norms of the competent authority & it should ensure the’ samlz a!ungmm SUrvey nmnher hefnnz appmvmg

~layout plan & before according commentement certiﬁcate o pmpnsecf work. Plan approving mthontvf should

21
22

23,
28,

25

also ensire the mmng p&nuﬁsmmw for the mepnsed ;m:jeu as- per xhe appmued deue&'supment phan of !Iw:
area, - :
"Consent for Estabﬂushmenf‘ sha!l hﬂ obtained fmm up Pollutmn Eomrm Bumi

Al required sanitary and hygienic measures shuuld bein. ;ﬂ‘ace hefnm mmng mnstructmn actmtaes ;md 151 be ’,
maln‘mnﬂd tixmugl’mul the construction phase, ’
iject pmpmem shall. ensure mmplelmn of sw MSW msmsat lmiuw, green arga dﬂaeacpmem prior to

accupation of the buildings.

Municipal salid waste shali be dispusedfmanaged a5 per Mumupai Saéui Was:te QManagement and Hamﬂmgi :
Rules, 2016, o :
ﬂrgam: WSt wmemy slmu!d et “ta‘

- PapeGofB




28,

S A
- 28,

.

31
32,

33

h

The pru;m ptﬂmnert shall obtain fmest tlearante undaf the pmwsmns a& Fureﬁ {(‘me:vat&m} m

1986, in case-of the diversion of forest land for nan*farest purpose. involved in the pr
The project praponent shal, obtain dearaimefr«n the Hantma! Board for. wildlife, If app!mam . .
The. project. praponent shall prepare a’ Site-Specilic Consesvatian Plan & Wildlife Managemenx Pian amj '

appﬂmedbvthe Chief Wildiife Warden, The recommendations of the apprweﬁ Site-Specific Conservation Plan /
Wildlife Management Plan. shall be zmplnmvmted in consultation with the State Eorast. Bepartmem. The

lmp}amentatinn feport shall be: furnished alnng with ﬂm sax«uunthlv cmphme mpmt. lm fase pf the,
presence of ﬁthedutn-i speciesin the study area), -
The project prnponem shall ohiain Contént to Establish. [ Dparate under thc pmvismm of Air- {Prmnllan &_

- Conteal of Pollution) Art, 1981 and the Water [Prevennon & mmm& of ! Pdlution} m 1574 from. the con:emes .

Sta:e peilmion Control 8oardf Commiltee. <

The pmm pmpmem ‘shiat) obiain the necessary permissmn from the L‘enn—al Bround Water Ami‘mmr iveaie
“of draw! of ground water f fmm the t:nmpetent anthoritv mn:ermi in case af ﬂriwl uf swfam water requireﬂ =

for the project..

The project nropunent shall nbtain auihnrizamn undm’ the Hazardws and- u!her Waste Managemem Rure-_x )
2016 a5 amended from time o time: ' '

Self e;mrmmeml audit shall be conducted annuaihr Every three veaxs ﬁlird mrty emirunmentil amﬁt shall be

‘ camed aut and report submltted to SEIAA, UP.

Pmuisim sha!l be made for the lmusing of r:cmstm:tﬁun Iabaur within ﬁuz site. 'm!h aﬂ necessaw mfrastzuclufe_-

_and fa:mties such a3 cylinder Iqr cmkmg, mb’m!e toi iets,. mobile STP, sa{e drini:mg water. miedical health :are,, '

35

W,

36,

creche m ﬁm Aid Roorm el

: Meq;uate drinking water and sannan.r faultues should be prmnded for mnsuumnn wnrker: at the- stte .

Pravision should be made for mobile toiiets, The safe dlspusal of wastewater arﬂ:l solid wastes generated during
the construction phase should be ensured, _
The solid waste generated should be properly collected and segmgaxed Dryfnert soﬁﬂwa&!& should lm/

disposed off to the approved sites for fand filling after remvennm'ﬂ‘rd&ble materisl.

.Emmrate Emnrnnmen:al R&&pﬂnsfbﬂffr [Eﬁm shall be prepared by the pm;ect pmponent and ihe details nf the—_ '
“varipus heads of mtpendltum to be submitied a5 per the gmdeﬁnﬁs pmmdﬂd in the recent CER nntrﬁcannn Mo,

32-&5[2@174& AN dated ﬁl)'ﬂSﬂﬂi& A topy of- resofutnm of board of directors shall be submitted to the .
authority, A figt of heraeﬁ:iaries wnh theis. mabile nos. faddmss shuu!d be submitted am with $ik munthﬁf

- compliance repnm

37.

38.

40,

b

No parking shall be a!lawed outside. the pmft'tt boundaw
Digging of basement shall be undertaken in view of mudura! safety of . adjal;em buiklings under-

) mfarmnumjmnsu&:a!im with District Administration/Mining Department, All the topseil- excavated #wmg-_ -

canstruction activities should be stored for ese inhorticutture flandscape development within the project site.
Additional soil for leveling of the proposed site shall be generatﬁ within the sites {mths extent pamhle} 5.
that natural drainage system of the area is protected andimproved. -
Surface min water has fo he cullected in kacchha pmd fmr groun:l wam m:harging and inigaﬁon nf
harticulture and perfphm% pfanlanm s =
The apprnval af mmpetenl authunlv shail be ubtamed fur stmctm‘al = few nf the hui!dings due tu any pmbi-e c
earthquake, adéquacy of firefightinge Ents el atronat ode-inch e :

tighting

-

@

42.

Disposat of meck during ‘construction phase shauld nm wrelte any m:se effect on the. neighbmfng
communities and be: disposed off taking the nemssarv precautims for geneml safety and heaith aspects: nf -
peup!e only in approved sites with the appmvaﬂ of competent authemity. - :
The diesel generator sels to be used during. construction phase should be low s:.rtphuwmsel i‘ype and. should

© genform to Environments {Fmtmim} Rulbes: prmﬁhed for airand noise emission standards.

43,

a4,

_ Ambient nioise levels should. confosm 1o residential standards bmh dunng dayand night. mcrememai poll’utmn o
. Iaads on the amhient ait and mise quahw shuuld he dmv mamtnred during :anstrmim phasa M&qmte .

the s:i;:u!ateﬁ smndards brp CPCB!UPPCB
The graen area design along the periphery of the prm shas achlewe attenuatmn facmr mnfﬁrming 1o l:hc day
and night nnise standards pms:nbetl lor residential area and pouutmn also radiced. The Dpen Spaces | inside the -

‘plot should be. landsmpeed and covered with grass and shrubs. Graen arpa Dmefopmenl sha!l b caried out

considering. CPCR guidelings mdnﬂmelwmﬂ uuf plam specaes and in consuftation with the local OFO/S
ﬁgnculme Dapt, o
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SRy L) The buﬂlﬁing shmxm have adeguate dnstanc& hetween them W aliaw mwemem of fresh air ami passage ot
- natural light, air and véntitation.
46, Pavements shal he 30 mnslmcted 85 to ailnw infiltration n{ sud’wz run-eff of rain water. comuumm of
. pavements araund Irees slmu!d be. ab!e - fmfﬂate suitable walenng, aemmn and nustrition tothe tree.
47. Roof top. water in rainy 5ea500 is 10 be dischamd inm KWwH pits for gmumi water recharginn Arrzugﬁnent-
o shall b& made that waste watar and stonmn water do nnt get mixed. LR
. -48, All the internal drains are to be covered til the dimosal poinl. : S : S
49, This envimmentai :quarante Is nswed suhjm:t o land use vertRcation. tacai authomy f planmﬂg authmﬁv :
" - should ensure this wflh resp.e::t fo Rules Regulatians, Nahf‘k:atinm. ﬁamnmem Resuiuuum. szl‘ars, ets:._;'
issued ifanmy. -~ I o
50. Reflecting paint ‘shoutd he uged an therw! top and szde walls o! the bmldug mwar for m!‘ ing eﬁect. T~
. Concealing factual data and information or submissian of faiseﬂahnmted data and failire to comply with any.

of the canditions stipuiated in the Prier Environmental Cleasance attract taction mﬁu the mavism of Emrmmentaif{ RV

o (me:ﬁnn) My, 1986, :
" 3 _ This Enviranmental Ciearame ns wb;ect o ewnership of the. s:te hv the pm;e:t pmpanents in cunﬁmaﬂm o
with, appmver.f Master Plan far Ghmaha:t In casg. of viaia:mn ir wnuld not be affeﬂive and would aummancailg be
stand cancelied, K
. Ay appeal mimt this EC shall lie with tim Nanr:mal Gragn Tﬂbﬂnal i prefem!d wathm a pennd of 30 davs as
pres:nhed wnder Sechun 15ofthe National Green Tnburml Act, 201!} o
‘ ~The pm;ect pmpunem has to ensure that the prnpnsed site i nota part of alw m:» deve!opment one as.
requaredfpresmbedrndemnﬁed uner: law. In case of the violation this permission shall sutomatically deemed to be
cancefled, Also, in. the event of any. dispute an uwuersﬁp o land use of the proposed me this Clearanm shai! o
raummaﬁt:aﬂy deemied tobe. canceiled“ : .
T The projisit proponent has 1o mandatunl-.r suhmlt the rmnpldance of spemfk cmdmons no-1, 3, 4 &Sgivenin -
EC. ieuef within 3 mnmhs. falling which the Clearance shaitau;amaucallv deemeﬁ whe cau:zlted o
- “Further profect propatent: has e subanith the reguiar 6 manthly comphiance report reaarding aene:al & specmc
'-cundiuons as specified in theE.C. letter and mmp!y the provision of Eik notification 2006 {as Amended). :
These. snpu!auons wotld be enfarced among others under the: prosasions of Water [P By tmn-and Camrm‘ of
' PuEFutmn] A:t, 1974, the Air [vaenunn and Contral of Faﬂunﬂnj An, IHBL IhBE ViTORIT *
- the Public l.sah:laty unsunm} Act, 1991 and’ EIA Hmiﬁca’tmn, 2006 mdu;r ing
 therexiter,

v l}atad-Mabm - ; -

.1 The Pranﬂpai Smemry, Department of | Envirnmnent, Gmﬂ of Litiar Pradesh, lur.kmw B :
A 'Mvasar, (A Division, Minisiry of Environment, Forests & -::ﬂmaie chme. Gowt. of !ndﬁa, lndira P‘atyavaran
- Bhawan, jor. Bagh Road, Aliganj, New Delhi, L '
“3: Additional Girector, Regionat Office, Mmksm of Eﬂwmnmem & Fﬂmm q',l‘:enuai Remun}. B‘lendma Bhawan Sth
" Figer, Sector-H, Aliganj, Lucknow.
4. Dlstnct Maglstrate Ghaml:md . ' ' ' o
5 The Memhm Secmtaw, u.e, Pu!!ulmn Cmtml Board, TC»HV i’awmmn Bhawm, thun Khand Gomt Nagar,
Lucknow, .
5. Cuw 10 Web Masleri gumrd ﬁle

. {Ashlsh Tiwari}
Memher Secrttaw, SEIAA,
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